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Report of the Joint Committee constituted in compliance 

with the Order dated 24.12.2024 in the O.A. No. 272/2024 

in the matter of Ravinder/Raghu Yadav & Ors V/s Kajaria 

Ceramics Ltd. & Ors before the Hon’ble National Green 

Tribunal, Central Zone, Bhopal.  

1. Background: 

The Hon’ble National Green Tribunal, Central Zone, Bhopal took 

cognizance of the present case based on the letter petition dated 

10.12.2024 of Sh. Ravinder/Raghu Yadav, resident of Village Modhpur, 

Teh-Kotkasim,  District- Khairthal-Tijara, Rajasthan and the same has 

been registered as O.A. No. 272 of 2024. The important allegations made 

on the M/s Kajaria Ceramics Ltd., District- Khairthal-Tijara, Rajasthan 

therein the O.A. is furnished below: 

• Use of excessive polluting agents including farm residue and 

mustard husk etc. as fuel for manufacturing of products which 

causes air pollution violating Air (Prevention and Control of 

Pollution) Act, 1981.  

• As per norms in vogue, burning of husk, farm residue as fuel for 

any manufacturing activity in the units situated within National 

Capital Region (NCR) in the manner being burnt by M/s Kajaria 

Ceramics Ltd. is prohibited in view of pollution issues. 

• Illegal and unlawful extraction of ground water from bore wells, 

which causes depletion of ground water table at excessive fast 

speed. 

• Water pollution by way of discharge of polluted water containing 

hazardous chemicals into the bore wells illegally without routing it 

through sewerage treatment plant violating the Water (Prevention 

and Control of Pollution) Act, 1974 .  

• Several people in the area have been caught by lungs related 

diseases, asthma, hearing loss, dehydration and heart diseases, 

sore throat, coughing, lung inflammation and permanent lung 

damage and their life span has shortened. 

• Water pollution by way of discharge of polluted water into the water 

bodies and use and burning of mustard husk causing air pollution 

violating the Water (Prevention and Control of Pollution) Act, 

1974 and Air (Prevention and Control of Pollution) Act, 1981.  
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In the above matter, Hon’ble NGT, Central Zone, Bhopal vide its Order 

dated 24.12.2024 constituted a Joint Committee comprising of (i) One 

Representative from the District Collector, Khairthal -Tijara, District 

Khairthal- Tijara (Rajasthan) (ii) One Representative from the Central 

Pollution Control Board (iii) One Representative from the Rajasthan 

State Pollution Control Board, (Rajasthan),with the direction of the 

Committee to visit the site and submit the factual and action taken 

report within six weeks. Further, in the above said Order dated 

24.12.2024, Hon’ble NGT appointed the State Pollution Control Board 

as nodal Agency for coordination and logistic support. 

A copy of the order dated 24.12.2024 of Hon’ble NGT is enclosed as 

Annexure-1. 
 
 

2. Constitution of Joint Committee: 
 

In compliance with the Order dated 24.12.2024 of Hon’ble NGT, Bhopal 

and based on the nominations received from the organizations 

concerned, a Joint Committee has been constituted of the following 

members:  
 

(i). Sh. Ashwani K Pawar, ADM Representative from the District 

Collector, Khairthal- Tijara, District Khairthal- Tijara 

(Rajasthan). 

(ii). Sh. Rohit Meena, SSO, Regional Office, Rajasthan State 

Pollution Control Board, Bhiwadi. 

(iii). Sh. Praveen Kumar Jain, Scientist-C, Central Pollution Control 

Board, Regional Directorate, Bhopal. 

A copy of the nomination letters are enclosed as Annexure-2. 
 

3. Terms of reference (ToR) to the Joint Committee: 
 

The Terms of the Reference (ToR) to the Joint Committee referred therein 

the Order dated 24.12.2024 of Hon’ble NGT in the above matter inter-

alia include the following: 

i. Issue raised in this application is water pollution by way of 
discharge of polluted water into the water bodies and use and 
burning of farm husk causing air pollution violating the Water 
(Prevention and Control of Pollution) Act, 1974 and Air (Prevention 
and Control of Pollution) Act, 1981 and thus this petition. The 
contention of the applicant is that the respondent No 1 is corporate 
office and respondent No 2 is its plant of who are engaged in the 
manufacture of ceramic tiles-earthenware of various kinds and 
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qualities respondent No 2 is using mustard husk as fuel in its plant 
for manufacturing the tiles and has not put in place any measure 
to keep the pollution under control whilst the husk being burnt by 
them as fuel emanates huge smoke which is polluter of highest 
degree and, thus, ambient air in vast area remains full of such 
smoke and pollutes the atmosphere to unbearable extent and even 
breathing has become difficult. Due to such pollution being caused 
by respondents, several people in the area have been caught by 
lungs related diseases, asthma, hearing loss, dehydration and 
heart diseases, sore throat, coughing, lung inflammation and 
permanent lung damage and their life span has shortened. 
Further, even clothes worn by residents become deeply dark having 
been covered by particles spread in the air due to such pollution 
being caused by respondents and they become un wearable within 
hours. 

ii. A substantial issue of violation of Water (Prevention and Control of 
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) 
Act, 1981 has been raised. 

iii. The Committee shall visit the site and submit the factual and 
action taken report within six weeks. 

 

4.  Preliminary meeting of the Joint Committee  
In consultation with the members of the Joint Committee, a 

preliminary meeting of the Committee was convened at ADM Office, 

Bhiwadi on 31th January, 2025 before the site visit. During the 

discussion, committee gave an opportunity to the Applicant to submit 

his views and also requested the applicant to physically show the 

places/allegations levelled in the letter petition. Applicant showed 04 

locations nearby the plant area i.e. village Naugaon, Jagamalhari, 

Chamundi & Pawti where industrial solid waste (sludge & broken tiles) 

was dumped openly. Later on, a discussion was held with unit officials 

to present their views on the allegations raised in the original 

application. In the said meeting all the members of the Joint Committee 

were present and discussed the facts and issues involved in the matter, 

ToR to the Committee and further course of action proposed in this 

matter. After the preliminary meeting, the site inspection and 

monitoring were carried out during 31th January to February 2nd, 2025 

along with the officials of the unit to verify the factual status on the 

allegations raised. List of participants in the meeting is enclosed as 

Annexure-3. 
 

5. Manufacturing process of Ceramic/Vitrified Tiles 

M/s Kajaria Ceramics Limited is located at 19 Km Stone Bhiwadi-Alwar 
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Road, Village-Gailpur, Tehsil-Tijara, Distt-Kairthal-Tijara, Rajasthan in 

the NCR region. The unit is involved in the manufacturing of 

ceramic/vitrified tiles and operates at total area of land 435109.32 

Sqm. The manufacturing process of ceramic/vitrified tiles at M/s 

Kajaria Ceramics Limited, Gailpur includes several key steps: In body 

preparation raw materials (Ball Clay, Feldspar, Quartz, Talc etc.) are 

transported, weighed, and mixed with recycled water in a ball mill to 

create a fine mixture called "slip," which is then stored in agitator 

tanks. The slip is atomized in a spray dryer with hot air (500–600°C) to 

form spherical powder particles with 5-6% moisture. This powder is 

compacted into molds using hydraulic presses, forming the tiles under 

high pressure (500 to 5000 tons). The pressed tiles are dried in a 

horizontal dryer using hot air at around 180°C, employing natural gas 

and heat recovery systems to enhance energy efficiency. After drying, 

tiles receive a glaze spray. Inkjet printing is used for additional 

decoration, allowing customization. The decorated tiles are dried to 

remove additional moisture (1-2%) using recycled heat from the kiln. 

Tiles are fired at temperatures up to 1200°C in roller hearth kilns, 

solidifying their structure and making them water-resistant. Post-

firing, tiles are polished and squared using abrasives and treated water 

from the effluent treatment plant. Fired tiles undergo quality 

inspection, sorting, and are then packed in cartons ready for delivery. 

Copy of process flow chart is enclosed at Annexure-4 
 

6. Observation of the Joint Committee  

Based on the deliberations held during the meeting of the Joint 

Committee, subsequent site inspections of the unit under question, 

sampling and analysis of Source Emission, Ambient Air Quality 

Monitoring, Fugitive Emissions, Ambient Noise Level Monitoring 

Ground Water, Waste Water and documents made available to the 

Committee, the following observations are made on the ToR: 

A. General observations 
  

• M/s Kajaria Ceramics Limited was inspected by the Joint Committee 

during 31thJanuary to 2nd February, 2025 as per Hon’ble NGT order 

dated 20.12.2024 to verify the allegations and obtain factual status 

of violations of Water Act, 1974 and Air Act, 1981. 

• RSPCB issued Consent to Operate to M/s Kajaria Ceramics Limited 

for production/manufacturing of Ceramic Tiles under the provisions 

of Section 25/26 of the Water (Prevention & Control of Pollution) Act, 
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1974 and under Section 21 of the Air (Prevention & Control of 

Pollution) Act, 1981. Details of CTO are tabulated below: 
 

S.No. Particular Quantity Issue date Validity 

from 

Remarks 

1.  
Unit-I : Ceramic 

Glaze Tile  

14.82 Million 

Sqm/Annum 

23.04.2024 01.05.2023 

to 
30.04.2033 

Annexure-

5 

2.  
Unit-II : Ceramic 
Glaze Tile  

16.50 Million 
Sqm/Annum 

24.11.2022 25.05.2018 
to 

30.04.2028 

Annexure-
6 

3.  
Unit-III : Vitrified 

Ceramic Tiles  

25,000 

Sqm/Day 

24.11.2022 27.11.2019 
to 

31.08.2028 

Annexure-
7 

 

• The unit has obtained authorization for generation, collection, 

disposal, storage, transport of hazardous waste under Hazardous 

and Other Waste (Management and Trans boundary Movement) 

Rules, 2016 for used or spent oil (Category-5.1) from RSPCB for all 

three units and generated HW sold to registered recyclers. Details of 

Hazardous waste authorization are tabulated below: 
 

S.

No. 
Unit Type 

of 

HW 

Category Quan

tity  
Issue date Validity from Remarks  

1.  Unit-I Used 

or 

Spent 

Oil 

Schedule

-I & 

Code-5.1 

16 

KLA 

24.12.2020 01.12.2020 to 

31.11.2025 

Annexure-

8 

2.  Unit-II 20 

KLA 

20.12.2024 01.01.2025 to 

31.12.2030 

Annexure-

9 

3.  Unit-III 10 

KLA 

08.09.2021 01.09.2021 to 

31.08.2026 

Annexure-

10 

 

• RSPCB issued Consent to Operate to M/s Kajaria Ceramics Limited 

for 100 KLD STP based on MBBR technology for treatment of 

domestic waste water generated from all the three units of plant. 

Flow meters are installed at inlet and outlet of the STP. For the 

month of December, 2024 average waste water received at inlet 59 

KLD and average treated waste water after disinfection taken out at 

outlet 53 KLD for reusing in the horticulture. Treated waste water 

storage tank of 80 KLD is also installed in the premises. During visit 

it was observed and informed that total 44 nos. of residential flats 

provided in the premises and generated domestic waste water is 

being collected in open underground tank without treatment and 

use in the horticulture without treatment, no record of domestic 

waste water generation (From residential flats) provided during visit. 
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Copy of CTO & flow chart with STP inlet, outlet record are enclosed 

at Annexure-11&12. 

• The raw water requirement of all the three units of the plant is 

fulfilled through ground water (bore wells). Plant has total 06 

number of bore wells, 02 nos. for each unit (01 for industrial purpose 

and 01 for domestic and other purposes). The unit has obtained NOC 

from Central Ground Water Authority under overexploited category 

for groundwater abstraction permission of 374 m3/day for unit-I, 

600 m3/day for unit-II and 395 m3/day for unit-III with validity up 

to 18.03.2025, 27.02.2027 and 23.09.2026, respectively. Copies of 

the NOCs are enclosed at Annexure-13, 14 & 15. 

• As details provided by the unit official, total average water 

consumption for the period from January, 2024 to December, 2024 

for unit-I varies from 315 m3/day to 353 m3/day, for unit-II varies 

from 503 m3/day to 581 m3/day and for unit-III varies from 363 

m3/day to 384 m3/day. Total average water consumption for the 

period from January, 2024 to December, 2024 is within the 

permission limit for groundwater abstraction as per NOC issued by 

Central Ground Water Authority. During visit tube well no 2 of unit-

2 was under maintenance. Copies of the water consumption are 

enclosed at Annexure-16, 17 & 18. 

• Total average water consumption for the month of January, 2025 for 

unit-I is 342 m3/day, for unit-II is 577 m3/day and for unit-III is 371 

m3/day. Copy of the water consumption for the month of January, 

2025 is enclosed at Annexure-19. 

• As informed, extracted water from bore wells no 1 from all units is 

being used in the manufacturing process i.e. body preparation, 

spray dryer, glaze line, glaze preparation, and press cooling tower. 

Recycled water from spray dryer, glaze line, glaze preparation, and 

press cooling tower processes along with water collected from body 

preparation is reused after the treatment mainly sludge removal in 

the ball mill charging process and maintaining Zero Liquid 

Discharge (ZLD) throughout the manufacturing process in all the 

three units. Water extracted from the bore wells no 2 of all units is 

being used for domestic purposes and treated in the STP, treated 

domestic waste water is being used in the horticulture purposes in 

the premises. Water consumption and reutilised in various tile 

making process record of all units for the month of January, 2025 

are enclosed at Annexure-20. 
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• Plant has installed ETP for treatment of industrial effluent generated 

from Unit-I, (comprising of 12 nos. settling tanks) and common ETP 

for Unit-II & Unit-III (comprising of 14 Nos. of settling tank), 

respectively with 80 m3 capacity of each settling tank and 01 No. of 

160 m3 capacity treated water collection tank for all three units. PAC 

are using as flocculent in the settling tank and generated sludge is 

passed through filter press and solid sludge is stored in the sludge 

storage area inside the premises. ETP are equipped with flow meter 

at outlet & PTZ cameras at each unit and connected with RSPCB 

server. Treated effluent from ETP is reused in the manufacturing 

process of all the units. Copy of settling tank flow chart diagram for 

all three units is enclosed at Annexure-21. 
 

• Sludge generated from the settling tank of all three units is 

transferred at sludge drying area, as informed by the plant official, 

sludge after drying is being reused as raw material in the process. 

Total sludge received and consumed for the period of April, 2024 to 

December, 2024 for Unit-I are 5347.03 MT & 5242.00 MT, for Unit-

II are 1303.01 MT & 1368.95 MT and for Unit-III are 2550 MT & 

2799.66 MT, respectively. During visit sludge was stored openly on 

ground near the settling tank area of unit-1 & 3 and housekeeping 

of the sludge storage area needs improvement. Broken tiles are 

generated during polishing/finishing are stored openly in the 

premises. Part of broken tiles is reused in the manufacturing process 

after grinding and rest is sold locally. Details of the sludge generation 

& reuse and broken tiles generation, reuse & sale records of all three 

units are enclosed at Annexure-22. 

• Applicant claimed that industrial solid waste is dumped on 

government land at 04 locations. Joint Committee alongwith 

applicant visited all the 04 locations near by the plant area i.e. village 

Naugaon, Jagamalhedi, Chavandi & Pawti, where industrial solid 

waste (sludge & broken tiles) was found dump openly. Patwari of 

respective areas i.e. Smt. Sangeeta Yadav and Sh. Pankaj Kumar 

verified all 4 locations and as informed by the Sh. Ashwani K Pawar 

ADM, Bhiwadi that industrial solid waste dump on private at 03 

locations i.e. Naugaon, Jagamalhedi and Chavandi and at Pawti 

industrial solid waste dumped on Government land. Sub divisional 

Officer issued a latter on 03.03.2025 to Tehsildar-Tapukara and 

instructed for taking action against M/s Kajaria Ceramics Limited. 

Copy of letter along with moka report of village Pawti is enclosed at 

Annexure-23.  
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• There is a dedicated area for dumping of non-hazardous waste 

provided by the district administration at Rampur Mundana, 

Bhiwadi where M/s Kajaria Ceramics Ltd. also sending non-

hazardous waste like broken tiles. As details provided by the plant 

official, total 130 dumpers carrying waste sent for disposal during 

the period of April 2023 to November 2024, however quantity of 

waste is not revealed. Copy of the details of waste disposed is 

enclosed at Annexure-24. 

• The ash generated of mustard husk during combustion in the hot 

air generator are temperately stored at outside of the spray drier area 

of all units and finally stored near ash storage area near sledge 

settling pit of unit-3. During visit the ash stored openly near settling 

pit of unit-3 and as informed ash are sold locally to brick 

manufacturers. No sludge generation and sells record are 

maintained.     

• As alleged in the letter petition, discharge of industrial effluent in to 

the bore wells was not observed by the Joint Committee.  

• The unit has developed rain water harvesting structures inside and 

outside the plant premises to collect the rain water for recharging of 

ground water. Plant has obtained NOC from the respective villages 

of Sarpanch’s for installation of water recharging pits, total 44 nos. 

of water recharging pits installed at outside the plant premises at 

various villages and total 42 nos. of recharging pits installed inside 

the plant premises. Details of Gram Panchayat NOCs & Rain water 

harvesting pits outside the premises are enclosed at Annexure-25. 

• To control fugitive dust emissions, conveying of raw material like 

Mustard husk, Ball Clay, Feldspar, Marble powder, Talc etc. is done 

through covered vehicles to prevent spillage and dust generation. 

Separate raw material storage area provided for all raw materials for 

all three units and stored under covered shed on RCC floor which is 

further transferred through conveyor belts. All the internal and 

connecting roads to the highway were made of concrete pavement to 

reduce the fugitive dust emission during transportation. Total 02 

nos. Small dust sweeping machines were provided for cleaning of 

internal roads to reduce the fugitive dust emission during vehicle 

movement. 

• As informed by the plant official issued a purchase orders dated 

28.10.2019 of unit-1 and on 28.10.2019 of unit-2 for procuring total 

02 nos. of grinder  with bag house as air pollution control device and 

8



  

50 MT capacity 01 no. storage silo each. Grinder commissioned of 

unit-1 on January, 2020 and on March , 2020 of unit-2  for grinding 

of broken tiles and reused as raw material in the tile making process 

without obtaining prior permission from the RSPCB. Copy of 

purchase orders are enclosed at Annexure-26. 

• During visit both grinders are in operational and conveyor belt are 

not covered and cause fugitive dust emission. Fugitive dust emission 

monitoring was done at both grinder area for Suspended Particulate 

Matter (SPM) parameter and result found to be at grinding section 

of unit-I is 878 µg/m3 and at grinding section of unit-III is 912 µg/m3 

which is above the prescribed standard is 600 µg/m3.  

• Plant is using PNG as fuel in most of the process area and installed 

PNG supply line in the premises. As informed by plant official, about 

1,15,000 m3PNG is using as a fuel in the various processes. 

• As informed by plant officials, PNG was used as fuel throughout the 

manufacturing process including spray drier, however plant has 

converted the machineries of spray drier for using farm residue 

(mustard husk) as heat generation and modified the air pollution 

control devices i.e. cyclone, wet scrubber etc to reduce the source 

air emission from all 07 nos. spray drier, 02 nos. in unit-I, 03 nos. 

in unit-II and 02 nos. in unit-III. During visit plant officials provided 

details regarding the commissioning of Hot Air Generator (HAG), 

details of drier, model and commissioning date is tabulated below:  

S. 

No. 

Description Commissioning date 

1.  Unit-II Wall Tile Spray Drier (HAG with 02 
nos. of Cyclone) 
Model : ATM 110 

15.12.2022 

2.  Unit-III GVT Spray Drier (HAG with 02 nos. 

of Cyclone) 
Model : ATE 110 

28.12.2022 

3.  Unit-II Floor Tile Spray Drier (HAG with 02 
nos. of Cyclone) 
Model : ATI 110 

10.01.2023 

4.  Unit-I Wall Tile Spray Drier (HAG with 02 
nos. of Cyclone) 
Model : ATM 120 

25.01.2023 

5.  Unit-I Floor Tile Spray Drier (HAG with 02 

nos. of Cyclone) 
Model : ATI 140 

15.02.2023 

6.  Unit-III GVT Spray Drier (HAG with 02 nos. 
of Cyclone) 
Model : ATE 065 

21.04.2023 
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7.  Unit-II Spray Drier (HAG with 02 nos. of 
Cyclone) 

Model : ATI 065 

14.10.2024 

 

• Purchase order of wet scrubber modification kit for all 07 nos. of 

spray drier were provided for unit-I, unit-II & unit-III, the operation 

started after modification and informed to RSPCB, RO Bhiwadi on 

11.12.2023.  Copy of purchase order of wet scrubber modification 

kit is enclosed at Annexure-27. 

• During visit it was observed that fugitive dust emission was observed 

in the ball mill area of all units due to not covered most of the 

material transfer conveyor belt and also not installed suction hood 

on most of the ball mill rollers of all units & connected with APCD 

through suction duct to reduce the fugitive dust emission.   

• Plant has installed 05 nos. of DG sets of 1000 KVA capacity each for 

unit-I, 04 nos. of DG sets of 1010 KVA capacity each for unit-II and 

03 nos. of DG sets (capacity -1000 KVA-02 Nos. & 2000 KVA-01 No.) 

for unit-III in the premises as alternate source of power. Unit has 

installed dual fuel kit of all the DG sets except 01 no. 1000 KVA 

capacity DG set of unit-01,Which is dismantled stage and not in 

operation since long time. 

• The hazardous waste display board installed at main gate but no 

requisites information’s mentioned in the board. The used/spent oil 

generated as hazardous waste from DG sets and machineries etc. is 

being stored in the hazardous waste storage site in the premises. 

During visit it was observed that the hazardous waste site was not 

as per the guidelines of Hazardous & Other Waste Rules, 2016. 

• During visit it was observed that the records of Hazardous waste 

generated from all three units are not being maintained on regular 

basis, however during the time of disposal/sold to authorized 

recycler common Form-3 of all three units is generated without 

proper requisite information as per the Hazardous & Other Waste 

(M&TM) Rules, 2016. As used oil of quantity 4050 Ltr sold to 

authorized recycler and Manifest (Form-10) generated on 

21.11.2024, however this quantity is not mentioned in the Form-3. 

Copy of Form-3 & Manifest (Form-10) is enclosed at Annexure-28. 

• During visit it was observed that workers were engaged without 

using safety kits i.e. mask, gloves, gumboot, helmet goggles etc. 

inside premises at material handling and process area. 

• During the visit the Committee observed that the unit has developed 
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green belt inside as well as the outside of the plant premises, as per 

information provided by unit officials, out of 435109.32 SQM plant 

area, greenbelt developed on less than 40 % of total plant area.   

• Joint committee also discussed with Dr. Vinod Vijay, In-Charge 

Medical Officer, Community Health Centre, Tapukara Distt. 

Khairthal–Tijara about the concerns regarding health complications 

and other impacts due to mustard husk use as fuel/tile 

manufacturing units in the area. As per details provided, various 

diseases are due to bacterial, viral infections, allergic, smoking, dust 

and other lifestyle changes etc. The details provided by the office of 

In-Charge Medical Officer, Community Health Centre Tapukara vide 

dated 04.03.2025 are enclosed at Annexure-29. 
 

B. Other observations 
 

(a). Monitoring of Source Emission: 
During the visit, out of 07 mustard husk fired hot air generator attached 

with spray dryer, 01 spray dryer of unit-I was not in operation and 01 

spray dryer of unit-II was operational but does not have adequate  

infrastructural monitoring facility, hence monitoring couldn’t be 

performed during the visit. Source emission Monitoring was carried out 

of 05 stacks of mustard husk fired hot air generator attached with spray 

dryer for Particulate matter and 08 stacks of PNG fired Kiln for PM, SO2 

and NOx. Monitored data of source emission is given below: 
 

S. 
No. 

Stack Attached to  Stack Emission 
concentration of 
PM in mg/Nm3 

Air Pollution 
Control 

Equipment 

1.  

Unit-I: Husk fired hot air generator 
attached with spray dryer 
(capacity 26 Ton) 

211 
Multicyclone and 

wet scrubber 

2.  

Unit-II: Husk fired hot air 

generator attached with spray 
dryer (capacity 22 Ton) 

65 
Multicyclone and 

wet scrubber 

3.  

Unit-II: Husk fired hot air 
generator attached with spray 
dryer (capacity 22 Ton) 

101 
Multicyclone and 

wet scrubber 

4.  

Unit-III: Husk fired hot air 
generator attached with spray 
dryer (capacity 22 Ton) 

71 
Multicyclone and 

wet scrubber 

5.  

Unit-III: Husk fired hot air 
generator attached with spray 
dryer (capacity 13 Ton) 

153 
Multicyclone and 

wet scrubber 

Prescribed Standard as per CTO & 

CAQM direction No. 62  
80 mg/Nm3 

 

 

On the basis of above monitored source emission data, it has been 

observed that the average concentration of PM was found to be in the 
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range of 65 mg/Nm3 to 211 mg/Nm3 and exceeding the limit at three 

locations i.e. Unit-I: Husk fired hot air generator attached with spray 

dryer (capacity 26 Ton), Unit-II: Husk fired hot air generator attached 

with spray dryer (capacity 22 Ton) & Unit-III: Husk fired hot air 

generator attached with spray dryer (capacity 13 Ton) and at two 

locations found within the prescribed limit. The copy of analysis report 

of the source emission is enclosed at Annexure-30. 

S. 
No. 

Stack Attached to  Stack Emission concentration in 
mg/Nm3 

PM SO2 NOx 

1.  Unit-II: PNG fired Kiln no.1  19 2.8 252 

2.  
Unit-II: PNG fired Kiln no.2  16 3.8 263 

3.  
Unit-II: PNG fired Kiln no.3  17 2.2 278 

4.  
Unit-II: PNG fired Kiln no.4 20 1.9 202 

5.  
Unit-I: PNG fired Kiln no.1  12 3.6 192 

6.  
Unit-I: PNG fired Kiln no.2  19 5.4 236 

7.  
Unit-III: PNG fired Kiln no.1  19 4.1 219 

8.  Unit-III: PNG fired Kiln no.2 16 3.1 227 

 Prescribed Standard as per 
CTO  

80 400 600 

 

On the basis of above monitored source emission data, it has been 

observed that the average concentration of PM was found to be in the 

range of 12 mg/Nm3 to 20 mg/Nm3 which is within the prescribed limit, 

gaseous parameters i.e. SO2 & NOx for all kilns are also within the 

prescribed limit. The copy of analysis report of the source emission is 

enclosed at Annexure-31. 

(b). Monitoring of Ambient Air Quality: 
 

In order to assess the Ambient Air Quality of the area, during the visit 

Ambient Air Quality Monitoring for 24 hours was carried out at 03 

locations in unit premises and near by area of unit for the prominent air 

pollutant parameters viz. PM10, SO2, NOx. The ambient air quality 

monitoring stations were installed at up-wind, down-wind and cross 

wind directions of the M/s Kajaria Ceramics Limited, Gailpur, Khairthal-

Tijara and monitoring carried out for 24-hour basis during 31st January-

1st February, 2025. The monitored results is as given below: 
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S. 
No. 

Location PM10 
(µg/m3) 

SO2 
(µg/m3) 

NO2 
(µg/m3) 

1.  

BVM school, Village 
Jagamalhedi, (Approx 200 
Meters away from Kajaria 
unit) 

283 

 

     10.29 19.62 

2.  
Backside of Unit-III (near 
village Bhokar side),  

400 
 

12.37 
23.08 

3.  
Truck parking area of M/s 
Kajaria Ceramics Limited 
(near Gailpur village side),  

317 16.28 23.72 

NAAQ Standard (Ambient air 
quality monitoring carried out for 
24 Hr basis) 

100 80 80 

 

On the basis of above monitored Ambient Air quality data, it has been 

observed that the average concentration of PM10 (24 Hr basis) was found 

to be in the range of 283 μg/m3 to 400 μg/m3 which is exceeding the 

limit at all three locations i.e. BVM school, Backside of Unit-III near 

village Bhokar side and Truck parking area of M/s Kajaria Ceramics 

Limited near Gailpur village side. The concentration of primary gaseous 

pollutants i.e. NO2 and SO2 were found to be within the limit at all the 

monitored locations. High concentration of the dust pollutants in 

ambient air is found due to cold air in evening time as compared to the 

day time due to slow dispersion of pollutants and heavy vehicle 

movement in night time. The copy of analysis report of the ambient air 

quality is enclosed at Annexure-32. 

(c). Monitoring of Fugitive Emissions: 
 

        In order to assess the fugitive dust emission at work place i.e. 

grinder section area, during the visit fugitive emission monitoring for 04 

hours was carried out at 02 locations inside the premises of the plant 

for the Suspended Particulate Matter (SPM) parameter. Monitored data 

of fugitive dust emission is given below: 

 
S. 
No. 

Location Suspended 
Particulate Matter 

(µg/m3) 

Standards as per EP Act 
guidelines for fugitive 

emission of grinding units 
(µg/m3) 

1.  
Grinding section of 

Unit-I 
878 

600 

2.  
Grinding section of 
Unit-II 

912 
600 

 

On the basis of above monitored fugitive dust emission data, it has been 

observed that the average concentration of SPM was found to be in the 
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range of 878 µg/m3 to 912 µg/m3 which is exceeding the prescribed limit 

at both locations. The copy of analysis report of the fugitive dust 

emission is enclosed at Annexure-33. 

(d). Monitoring of Ambient Noise Level: 
 

        In order to assess the Ambient Noise Level of the area, during the 

visit Ambient Noise Monitoring during day was carried out at 03 

locations in unit premises and near by area of unit. The Ambient Noise 

level monitored data is given below: 
 

Sr. 
No. 

Locations Ambient Noise Level (dB(A)) 

Leq. Limit 

1.  BVM school, Village Jagamalhedi, (Approx 

200 Meters away from Kajaria unit) 

41 75 

2.  Backside of Unit-III near village Bhokar 
side 

47 75 

3.  
Truck parking area of M/s Kajaria 

Ceramics Limited near Gailpur village side 
63 75 

 

       On the basis of above monitored Ambient Noise Level data, it has 

been observed that the average Ambient Noise Level during day time at 

all three locations are within prescribed standard limits for industrial 

area. The copy of monitoring report of the Ambient Noise Level is 

enclosed at Annexure-34. 

(e). Monitoring of Ground Water Quality: 
 

        In order to assess the ground water quality of the area, during the 

visit ground water samples from the 05 borewells located at various 

places inside the premises of the plant and 02 borewells located outside 

the plant Khairthal-Tijara area were collected and analysed for various 

physio-chemical parameters. 01 Borewell of Unit-II was not in operation. 

Ground water monitored data is given below: 
 

 

Analysis result of Ground Water samples  

S  

No. 

Paramete

rs 

Locations Standards as per 

IS:10500-2012 

borew
ell no. 

01 of 

Unit-I 

borew
ell no. 

02 of 

Unit-I 

borew
ell no. 

01 of 

Unit-

II 

borew
ell no. 

01 of 

Unit-

III 

borew
ell no. 

02 of 

Unit-

III 

borew
ell of 

BVM 

Schoo

l  

borewel
l of 

Govt. 

Sr. Sec. 

School, 

village 

Gailpur 

Requirem
ent 

(Acceptabl

e limit) 

Permissi
ble limit 

in the 

absence 

of 

alternat

e source 

1.  
pH 7.86 8.22 7.91 8.01 7.97 7.8 7.65 6.5-8.5 - 
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All the values in mg/l except pH. 

On the basis of above analysis results of ground water, TDS, sulphate, 

chloride and total hardness are exceeding at 01 location as per 

acceptable limit but within permissible limit in the absence of alternate 

source, total alkalinity is exceeding at all locations as per acceptable 

limit but within permissible limit in the absence of alternate source and 

other parameters are within prescribed limit as per Drinking water 

specification IS 10500:2012. The copy of analysis report of ground water 

samples enclosed at Annexure-35. 

(f). Monitoring of Waste Water Quality (STP): 
 

       Unit has installed 100 KLD capacity Sewage treatment plant based 

on MBBR technology to treat the domestic waste water generated from 

unit. Treated water is used in the horticulture. Waste water sample was 

collected from the outlet of STP and analysis results are as given below: 

Analysis result of Waste Water samples  

 

S. 

No. 

Parameters Result Standard as per 
Consent to 
Operate letter 
dated 09.12.2019 

Standard as per 

RSPCB order dated 

08.08.2023 in 

compliance of 

CPCB direction 

dated 21.04.2015 

1.  pH 7.38 6.5-9.0 6.5-9.0 

2.  Total Suspended Solids  191 mg/l 100 mg/l 20 mg/l 

3.  Oil & Grease 14.7 mg/l 10 mg/l 10 mg/l 

4.  COD 452 mg/l 250 mg/l 50 mg/l 

5.  BOD 56 mg/l 30 mg/l 10 mg/l 

2.  
TDS 416.3 447.9 492.8 420.4 404.5 371.7 776.9 500 2000 

3.  
COD 10 20 10 20 10 10 30 - - 

4.  
Sulphate 44.6 101.6 122.7 55.1 16.6 57.4 155.3 200 400 

5.  
Total 

Alkalinit

y 

355 375 420 360 375 365 490 200 600 

6.  
Chloride 

as Cl 

18 33 36 31 17 30 104 250 1000 

7.  
Fluoride 0.2 0.4 0.5 0.1 0.3 0.2 0.6 1 1.5 

8.  
Total 

Hardnes
s as 

CaCo3 

112 164 114 66 60 154 308 200 600 

9.  
Phosphat

e 

BDL BDL BDL BDL BDL BDL BDL - - 
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 On the basis of above analysis results of outlet of STP (wastewater) all 

the parameters (except pH) are exceeding the prescribed limit as per 

State Board Standards. The copy of analysis report of waste water 

sample is enclosed at Annexure-36. 
 

07. Action taken by Rajasthan State Pollution Control Board & 
District Administration on behalf of the Joint Committee 
report: - 

a) Show Cause Notice for intended revocation /Cancellation of 
Consent to Operate under Section 25/27 of the Water (Prevention 
& Control of Pollution) act,1974 & under section 21 of the Air 
(Prevention & Control of Pollution) Act,1981 issued by RSPCB 
Bhiwadi to M/s Kajaria Ceramics Limited (Unit-I) situated at 19 
k.m. stone, Bhiwadi- Alwar Road Gailpur, Tehsil –tapukara, Distt- 
Khairthal -Tijara on dated 04.03.2025. at Annexure-37. 

 

b) Show Cause Notice for intended revocation /Cancellation of 
Consent to Operate under Section 25/27 of the Water (Prevention 
& Control of Pollution) act,1974 & under section 21 of the Air 
(Prevention & Control of Pollution) Act,1981 issued by RSPCB 
Bhiwadi to M/s Kajaria Ceramics Limited (Unit-II) situated at 19 
k.m. stone, Bhiwadi- Alwar Road Gailpur, Tehsil –tapukara, Distt- 
Khairthal -Tijara on dated 04.03.2025. at Annexure-38. 

 

c) Show Cause Notice for intended revocation /Cancellation of 
Consent to Operate under Section 25/27 of the Water (Prevention 
& Control of Pollution) act,1974 & under section 21 of the Air 
(Prevention & Control Of Pollution) Act,1981 issued by RSPCB 
Bhiwadi to M/s Kajaria Ceramics Limited (Unit-III) situated at 19 
k.m. stone, Bhiwadi- Alwar Road Gailpur, Tehsil –tapukara, Distt- 
Khairthal -Tijara on dated 04.03.2025. at Annexure-39. 

 

d) Sub divisional Officer, Tapukara (Khairthal -Tijara) issued a latter 
on 03.03.2025 to Tehsildar-Tapukara and instructed for taking 
action against M/s Kajaria Ceramics Limited for dumping of solid 
waste on government land. 

  

08. Recommendations of the Joint Committee: 
  

a) Plant should ensure to stop the untreated domestic sewage 

generated from the residential colonies which are using in 

horticulture purpose and use after treatment either by providing 

new STP or connecting sewer lines to the existing 100 KLD STP  
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with requisite permission from the RSPCB. 
 

b) Proper treatment of domestic sewage should be done in the 

existing 100 KLD STP to achieve the permissible standards limit. 

c) Plant should ensure proper housekeeping of sludge storage and 

mustard husk ash storage area. Mustard husk ash should be 

stored under covered shed to avoid fugitive dust emission and ash 

generation & selling records should be maintained properly.  

d) Plant should carry out regular cleaning of all internal roads 

particularly truck parking area, vehicle movement area and dust 

suppression through water sprinkling system to reduce fugitive 

dust emission. 

e) Plant should ensure to cover all the material conveyor belt and 

installed fume hood on all the ball mills of all 3 units & connected 

with APCD through suction duct to reduce the fugitive dust 

emission.   

f) Plant should operate both the grinder machines installed with air 

pollution control devices in the premises only after obtaining prior 

obtaining requisite permission from RSPCB and upgraded the 

APCDs and cover the material conveyor belt to achieve the 

fugitives dust emission standard. 

g) Plant should upgrade the air pollution control devices attached with Husk 

fired hot air generator attached with spray dryer (capacity 26 Ton) of unit 

–I, Husk fired hot air generator attached with spray dryer (capacity 22 Ton) 

of unit- II & Husk fired hot air generator attached with spray dryer (capacity 

13 Ton) of unit –III, in which mustard husk is being used as fuel. 

h) Plant should upgrade monitoring facility for source emission of 

stack no. 3 attached with Husk fired hot air generator attached 

with spray dryer (capacity 13 Ton) of unit-II. 

i) Plant should regularly update the display board installed at main 

gate with requisite information and maintain the proper record of 

hazardous waste in Form-3 as per the H & OW (M & TM) Rules, 

2016. 
 

j) As plant is located in the Delhi NCR region, it should also adhere  
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Photos taken during the visit under Hon’ble NGT OA 272/2024 
 

 

Meeting of the joint committee at ADM office  

 
Members of the joint committee with unit officials at plant 

 

Bilingual display board installed at main gate but not updated as per HW Rules 
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Joint committee visited industrial solid waste dump site at village Chamundi, Naugaon, 

Jagamalhari and Pawti along with applicant 
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Various raw materials used for tile making, husk and product(tiles) are stored on the RCC 

floor under covered shed 
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Various machineries of tiles making installed with APCDs on RCC floor under covered  

shed in the premises 
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Sludge settling tank installed of unit-I, II&III separately for treatment of waste water and treated 

water recirculated through flow meter in the process with PTZ camera to check ZLD 
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02 Nos of tube wells each for all 03 units with flow meter and raw water storage tank installed in 

the premises 
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Sludge storage area in the premises Husk ash storage area in the premises 

 
 

Grinder installed with APCD with permission of RSPCB in the premises 

 
 

100 KLD capacity installed in the premises to treat the domestic waste water  
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Rain water harvesting pit installed in the premises for recharge of ground water 

 
 

PNG station installed by GAIL in the premises Untreated domestic waste water of residential 

flats collection tank 
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Rainwater harvesting wells installed outside the premises by the unit in various gram panchayat  
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Green belt developed and pucca road provided in the premises 
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O A No.272/2024(CZ)                                Ravinder/Raghu Yadav & Ors.vs . Kajaria Ceramics Ltd. & Ors. 

 

 

 
Item No.1 
 

 

 

 

 
BEFORE THE NATIONAL GREEN TRIBUNAL 

CENTRAL ZONE BENCH, BHOPAL 
(Through Video Conferencing) 

 

Original Application No.272/2024(CZ) 
 

Ravinder/Raghu Yadav & Ors.                                        Applicant (s) 
 

  
    Vs. 

 
 Kajaria Ceramics Ltd. & Ors.                                        Respondent(s) 
  

 
 
Date of Hearing: 24.12.2024 
 
 
 
 
 

 

 

 

 
 

 

 

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 

      HON'BLE DR. A SENTHIL VEL, EXPERT MEMBER 
 

 

 

 
 

 

 

 
 

 

 

 

 
 

 

 

 
 

 

 

For Applicant (s):   Mr. Kshitij Mittal, Adv. 
 
  

For Respondent(s) :   None 

 

ORDER 

 
 

1.  Issue raised in this application is water pollution by way of 

discharge of polluted water into the water bodies and use and 

burning of farm husk causing air pollution violating the Water 

(Prevention and Control of Pollution) Act, 1974 and Air (Prevention 

and Control of Pollution) Act, 1981 and thus this petition. The 

contention of the applicant is  that the respondent No 1 is 

corporate office and respondent No 2 is its plant of who are 

engaged in the manufacture of ceramic tiles-earthenware of 

various kinds and qualities respondent No 2 is using mustard 

husk as fuel in its plant for manufacturing the tiles and has not 

Annexure-1
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O A No.272/2024(CZ)                                Ravinder/Raghu Yadav & Ors.vs . Kajaria Ceramics Ltd. & Ors. 

 

 

put in place any measure to keep the pollution under control 

whilst the husk being burnt by them as fuel emanates huge smoke 

which is polluter of highest degree and, thus, ambient air in vast 

area remains full of such smoke and pollutes the atmosphere to 

unbearable extent and even breathing has become difficult. Due to 

such pollution being caused by respondents, several people in the 

area have been caught by lungs related diseases, asthma, hearing 

loss, dehydration and heart diseases, sore throat, coughing, lung 

inflammation and permanent lung damage and their life span has 

shortened. Further, even clothes worn by residents become deeply 

dark having been covered by particles spread in the air due to such 

pollution being caused by respondents and they become 

unwearable within hours. 

 

2.  A substantial issue of violation of Water (Prevention and Control of 

Pollution) Act, 1974 and Air (Prevention and Control of Pollution) 

Act, 1981 has been raised. Issue notice to the respondents. 

Returnable within four weeks. 

3.  Applicant is directed to take necessary steps for service to the 

respondents by both ways and also on available email. 

4.  Respondents are directed to submit their reply within six weeks 

through E-filing portal, preferably in the form of searchable PDF/ 

OCR Support PDF and not in the form of Image PDF. 

5.  We deem it just and proper to call a report on the matter in issue, 

in present application, from a Joint Committee consisting of:  

(i) One Representative from the District Collector, Kethal Tijara 
District Kethal Tijara (Rajasthan) 

(ii)  One Representative from the Central Pollution Control Board  
(iii) One Representative from the Rajasthan  State Pollution 

Control Board, (Rajasthan) 
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O A No.272/2024(CZ)                                Ravinder/Raghu Yadav & Ors.vs . Kajaria Ceramics Ltd. & Ors. 

 

 

6.  The Committee is directed to visit the site and submit the factual 

and action taken report within six weeks. The State PCB will be the 

nodal agency for coordination and logistic support. 

 

7.  Applicant is directed to supply the required documents and copy of 

the application to the committee and the respondents within a week 

and after compliance of service, the Applicant has to submit an 

affidavit that notices and copy of the application have been served 

upon the committee and respondents.  

 

8.  The report in the matter be filed by the Committee by email at 

ngtczbbho-mp@gov.in preferably in the form of searchable 

PDF/OCR Support PDF and not in the form of Image PDF. 

 
 

List it on 12th February, 2025.  

  

                                                                               Sheo Kumar Singh, JM 

 
 

 

 

 

 
 

 

 

 
 

 

 
 
 

 

 

 

 
 

 

Dr. A Senthil Vel, EM 

24th  December 2024 

O A No.272/2024(CZ)   
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No. F.10 (686)

subject: - Regarding the Hon'ble National Green Tribunal, Bhop al otdet datrid24.l2.204 passed in origiral

ApPlicatiooNo.27,2024(CZ),Ra'linder/RaghuYadav&ors.Vs.KajariaCeramicsLimited&ors

Refererce: - Letter No. RPCB/RO/BWD/LeEa.I-12413085-3086 dared23'01'2025'

Sh. Rohit Mcena,

Serior Scientific Of{icer,

Regional Office,

Rajasthan State Pollution Control Board.

Bhiwadi

Sir,
withreferencetoabovesubjectmatter,itistoinformthatyouarehereb}nominatedasmemberofthe

committee constituted by the Tribunal vide aforesaid order d ated 24.12.2024 on behalfofthe RsPcB in place of

the Regional officer, Bhiwadi which was earlier nominated as the member of committee vide the state Board

letterdated0l,0l,2025,sinceyouarealreadynominatedasthememberofcommineeinoANo253/2024of
similar nature with the direction to ensure compliance of the Hon'ble NGT dated 24.\2.2024. Copy of the

Hon'ble NOT ordcr d ated 24.12.2024 is being enclosed for ready reference'

Enclosed-As above

(VUai N.)

Member Secretary

Copy to following for informatior/necessary actioo -
1. DistrictColloctor,Khairthal-Tijara, Rajasthan

2. M€mber Secremry, Central Pollution Control Board, New Delhi

3. Regional Officer, RSPCB , Bhiwadi

Member Secretary

lid

Rajasthan State Pollution Control Board
Hiadquarter, 4, Institutional Area, JhalanaDoongri, Jaipur-302004

Phone :0141- 2716804,2716800 e-mail : nre:rber-secletarv@rocb nic in

Helpline No. : 0l4l'27 76877

RPCB/LegaLNGTl2024l\?i,o-\L Drt,z:+lor\zoz-5'

Signature

"(_

Digitally sig ned by
Designatio
Date:2025

ecretary
:05 IST

RajKai Flef No.: 13218s63

Reason: ApffiB
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Regional Office Bhiwadi

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/Bhiwadi/9424

G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Phone: 01493-221435

Apr 23 2024  5:48PM
F(Tech)/Alwar(Alwar)/7354(1)/2023-2024/144-145

25163Unit  Id   :

M/s Kajaria Ceramics (Unit I)

19 K.M. Stone Bhiwadi, Alwar Road, Gailpur ,  Tehsil:Tizara

 District:ALWAR

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 15/12/2022 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your Kajaria Ceramic Limited (Unit-I) plant situated at 19 KM Stone Bhiwadi, 

Alwar Road, Gailpur Gailpur Tehsil:Tijara District:KHAIRTHAL-TIJARA , Rajasthan, 

subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 01/05/2023 to 30/04/2033 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 

Quantity with UnitTypeParticular

 14.82 MILLION SQUARE 

METERS/ ANNUM

ProductCERAMIC GLAZE TILE.

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Regional Office Bhiwadi

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/Bhiwadi/9424

G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Phone: 01493-221435

Apr 23 2024  5:48PM
F(Tech)/Alwar(Alwar)/7354(1)/2023-2024/144-145

25163Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  24.000 

STP and Gardening/Plantation

NIL 24.000

Trade Effluent  275.000 

Reuse in Process

275.000 NIL

That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

5

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

Ball Mill - (17 No.), Dust 

Collector - (02 No.)

ADEQUATE STACK 

HEIGHT , Cyclone , 

DUST EXTRACTION 

SYSTEM , WET 

SCRUBBER

----

D.G Set (05 No.) 1000 KVA 

each( 210LITRES/HR.)

ACOUSTIC ENCLOSURE 

, ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , 

ADEQUATE STACK 

HEIGHT

----

Kiln (04 No.) Natural Gas Fired ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , 

ADEQUATE STACK 

HEIGHT
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Regional Office Bhiwadi

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/Bhiwadi/9424

G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Phone: 01493-221435

Apr 23 2024  5:48PM
F(Tech)/Alwar(Alwar)/7354(1)/2023-2024/144-145

25163Unit  Id   :

150 mg/Nm3Particulate 

Matter

600 mg/Nm3NOx

400 mg/ Nm3Sulphur 

dioxide

Press - (08 No.) Dust Collector 

- (01 No.s)

Cyclone , Dust  

Collector

----

Prikin Drier (Heat Recovery 

from Kiln)( 3NOS.)

ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , 

ADEQUATE STACK 

HEIGHT

----

S.C Machine (06 No.) ADEQUATE STACK 

HEIGHT , Bag House

----

Spray Drier -  ATM 120 & ATI 

140 - (02 No) Bio Mass / 

Briquette / Natural Gas Fired( 

100000M³/HOUR)

ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , 

ADEQUATE STACK 

HEIGHT , ADEQUATE 

STACK HEIGHT OF 30 

MTR. , Cyclone , WET 

SCRUBBER

80 mg/Nm3Particulate 

Matter

Vertical Driers - (05 No.) 

Horizontal Driers     (02 No.), 

Heat Recovery from Kiln

ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , 

ADEQUATE STACK 

HEIGHT , Cyclone

----
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Regional Office Bhiwadi

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/Bhiwadi/9424

G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Phone: 01493-221435

Apr 23 2024  5:48PM
F(Tech)/Alwar(Alwar)/7354(1)/2023-2024/144-145

25163Unit  Id   :

That the Kajaria Ceramic Limited (Unit-I) plant will comply with the standards as 

prescribed vide MoEF notification No. GSR 826(E) dated 16th November, 2009 with 

respect to National Ambient Air Quality Standards. 

 6 

That the Domestic Sewage shall be treated before disposal so as to conform to the 

standards prescribed under the Environvent (Protection) Act-1986for disposal Into 

Inland Surface Water. The main parameters for regular monitoring shall be as under:

 7 

Parameters Standards

Total Suspended Solids Not to exceed 100 mg/l

Oil and Grease Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

pH Value Between 6.5 to 9.0

Chemical Oxygen Demand Not to exceed 250 mg/l

That this Consent to operate is being issued for manufacturing of Ceramic glazed 

tiles @ 14.82 MLN SQM/Annum (existing 7.7 MLN SQM/Annum + expansion 5.4 MLN 

SQM/Annum + revamping/upgradation 1.72 MLN SQM/Annum) , under "Orange" 

Category as per Board's categorization dated 02/06/2020.

 8 

That total capital investment includes the cost of Building and Plant & Machinery 

shall not exceed 297.72 Crores (271.81 Crores + 25.90 Cr under revamping work) 

which includes the cost of Building and Plant & Machinery. In case of any increase 

in capacity or addition/ modification/ alteration/ or change in product mix or 

process or raw material or fuel, the project proponent is required to obtain fresh 

Consent to Establish/Operate from the Board.

 9 

That this CTO is being issued to the unit in Orange Category (OR-12 i.e. Ceramic, 

Refractories)as per the State Board's categorization dated 02/06/2020.

 10 

Total water consumption for the industry shall not exceed to 668 KLD, (Fresh from 

ground water - 374 KLD & Recycled water - 294 KLD) and same shall be met from 

ground water & recycled water.

 11 

Industry has applied for CTE (exp) on 17.01.2024 and deposited additional fee of 

Rs 2,45,000/- (includes gap period fee) in existing CTO (exp) application dated 

15/12/2022 as CTO(exp) fee for revamping of exiting machineries.As per details of 

commencement of revamping work of existing machineries has been done between 

April 2023 to Sep 2023.

 12 
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Regional Office Bhiwadi

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/Bhiwadi/9424

G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Phone: 01493-221435

Apr 23 2024  5:48PM
F(Tech)/Alwar(Alwar)/7354(1)/2023-2024/144-145

25163Unit  Id   :

Validity of this Consent to Operate has been mentioned in condition no 01 of this 

letter i.e form 01/05/2023 to 30/04/2033. However, validity of Consent to Operate 

for revamping/upgraded/additional machineries shall be considered from 

01/10/2023 to 30/04/2033.

 13 

That the industry shall obtain all necessary permission from concern authorities 

and district administration Khairthal Tijara for operation of the plant

 14 

That after execution of revamping work there shall not increase in raw material 

consumption, fresh water consumption & waste water generation. However 

production capacity is increased by 1.72 MLN SQM/Annum from existing capcity.

 15 

That the industry shall ensure complete recycle/reuse of trade effluent back into 

the process only.

 16 

That water meters shall be provided at all suitable points to measure quantity of 

daily ground water withdrawal, recycle line and water consumption for different 

purposes. Record of the same shall be maintained on daily basis.

 17 

That the industry shall not establish any plant / process or does not carry out any 

activity which attracts environmental clearance under provisions of the EIA 

Notification dated 14.09.2006.

 18 

That this Consent is valid subject to the fulfilment of the other entire statutory 

requirement in other laws/acts/rules as applicable & all orders, directions, 

guidelines and standards laid down by the board from time to time shall be 

complied with.

 19 

That this Consent does not absolve the project proponent from the other statutory 

obligations prescribed under any other law or any other instrument of force. The 

sole and complete responsibility, to comply with the conditions laid down in all 

other laws for the time being in force, rests with the industry/unit/project. 

proponent.

 20 

That the unit shall not allow making any obstacles to any natural water flow i.e. 

natural nallah/stream carrying rain water to any water body.

 21 

That the industry shall dispose its domestic waste water in scientific manner to 

avoid water pollution in and around the area.

 22 

That this Consent is subject to any order or direction from Hon'ble Supreme 

Court/High Court/National Green Tribunal or any other court of the competent 

jurisdiction.

 23 

That industry shall comply with the guidelines/directions/provisions of CGWA 

(Central Ground Water Authority) for abstraction of ground water.

 24 

Page 5 of 8

Digitally signed by
AMIT SHARMA
Date: 2024.04.23
17:48:32 +05:30

Signature Not
Verified

41



Regional Office Bhiwadi

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/Bhiwadi/9424

G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Phone: 01493-221435

Apr 23 2024  5:48PM
F(Tech)/Alwar(Alwar)/7354(1)/2023-2024/144-145

25163Unit  Id   :

That any information submitted/mentioned in the consent application form/ 

declaration / affidavit/ supporting enclosures if found incorrect later on, shall 

make the industry liable for legal action under section 42 of the Water Act,1974 and 

section 38 of the Air Act,1981.

 25 

That no type of effluent shall be generated or discharged outside the factory 

premises in any case, industry shall maintain Zero Liquid Discharge status outside 

the factory premises.

 26 

That entire domestic waste water (24 KLD) shall be treated by STP-100 KLD at 

Unit-III and treated domestic waste water shall be utilized in-house for 

gardening/plantation.

 27 

That the industry shall comply with the standards as prescribed vide MOEF 

notification no. GSR 826(E) dated 16th November, 2009 with respect to National 

Ambient Air Quality.

 28 

That the industry shall ensure compliance of ambient air quality standard in 

respect of noise as prescribed under Environment (Protection) Act & Rules made 

therein.

 29 

That the industry shall comply with provision of Hazardous Waste (Management, 

Handling & Transboundary Movement) Rules 2016.

 30 

That the water flow meters shall be provided at all suitable points to measure 

quantity of daily water consumption, trade effluent and domestic waste water 

generation. Daily record of the same shall be maintained and to be submitted to the 

Board.

 31 

That the entire treated trade effluent and sewage shall be utilized within premises 

for process/horticulture/plantation etc and other gainful purposes and zero 

discharge status shall be maintained outside the premises.

 32 

That the industry shall install adequately designed rain water harvesting structure 

for prevention and recharge of ground water in and around the area.

 33 

That this consent to operate shall be subject to compliance of any direction or 

order passed by Court of Law in the matter.

 34 

That effective control measures shall be provided to control fugitive emissions 

during processing, transportation, packaging etc

 35 

That best available technology shall be employed in all manufacturing processes 

like, use of super critically technology in place of sub critical technology.

 36 

That the industry shall comply all the applicable directions issued by CAQM 

(Commission for Air quality management) from time to time.

 37 

That Industry shall ensure to comply with all modifications on the regulations of 

D.G sets as mentioned in direction no 76 issued by the CAQM-NCR vide letter no F. 

No. A- 110018/01/2021 -CAQM/15322-15331 dated 29.09.2023.

 38 
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Regional Office Bhiwadi

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/Bhiwadi/9424

G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Phone: 01493-221435

Apr 23 2024  5:48PM
F(Tech)/Alwar(Alwar)/7354(1)/2023-2024/144-145

25163Unit  Id   :

That this Unit shall be liable to deposit any back log/ additional fees dues as on 

date, if any as per notifications.

 39 

The this Consent is not valid for operation D.G sets which are non- compliant with 

direction no 76 issued by the CAQM-NCR vide letter no F. No. A- 110018/01/2021 

-CAQM/15322-15331 dated 29.09.2023

 40 

 41 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 42 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

43

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

44

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
45

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
46

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

47
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Regional Office Bhiwadi

Rajasthan State Pollution Control Board

File No     :  
Date:

Registered

Order No : 2024-2025/Bhiwadi/9424

G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Phone: 01493-221435

Apr 23 2024  5:48PM
F(Tech)/Alwar(Alwar)/7354(1)/2023-2024/144-145

25163Unit  Id   :

48 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

49 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours sincerely,

Regional Officer[ Bhiwadi ]

Copy to:-(A):

Master File.1

Regional Officer[ Bhiwadi ]
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Regional Office Bhiwadi

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2022-2023/Bhiwadi/8285

G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Phone: 01493-221435

Nov 24 2022  6:55PM
F(Tech)/Alwar(Tijara)/6493(1)/2019-2020/1420-1421

25165Unit  Id   :

M/s Kajaria Ceramics Ltd. (Unit II)

19 K.M. Stone Bhiwadi, Alwar Road, Village Gailpur, P.O. 

Tapukara,  ,  Tehsil:Tijara

 District:Alwar

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 25/05/2018 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your Kajaria Ceramics Limited (Unit-2) plant situated at 19 KM Stone 

Bhiwadi, Alwar Road, Village Gailpur,Distt-Alwar Gailpur Tehsil:Tijara District:Alwar , 

Rajasthan, subject to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 25/05/2018 to 30/04/2028 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 

Quantity with UnitTypeParticular

 16.50 MILLION SQUARE 

METERS/ ANNUM

ProductCERAMIC GLAZE TILE.

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Regional Office Bhiwadi

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2022-2023/Bhiwadi/8285

G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Phone: 01493-221435

Nov 24 2022  6:55PM
F(Tech)/Alwar(Tijara)/6493(1)/2019-2020/1420-1421

25165Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  34.000 

STP and Gardening/Plantation

34.000 NIL

Trade Effluent  365.000 

Reuse in Process

365.000 NIL

That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

5

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

Ball Mill (15 Nos) Dust 

Collector (2 Nos.)

Cyclone , WET 

SCRUBBER , WITH 

ADEQUATE STACK 

HEIGHT

150 mg/Nm3Particulate 

Matter

Biomass/Briquette fired Spray 

drier (03 nos.)

Cyclone , WET 

SCRUBBER , WITH 

ADEQUATE STACK 

HEIGHT

80 mg/Nm3  Aim 

for achieving a 

level of 50 mg/ 

Nm3

--

80 mg/Nm3  Aim 

for achieving a 

level of 50 mg/ 

Nm3

--
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Regional Office Bhiwadi

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2022-2023/Bhiwadi/8285

G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Phone: 01493-221435

Nov 24 2022  6:55PM
F(Tech)/Alwar(Tijara)/6493(1)/2019-2020/1420-1421

25165Unit  Id   :

80 mg/Nm3  Aim 

for achieving a 

level of 50 mg/ 

Nm3

Particulate 

Matter

DG sets (04 Nos.) 1010 KVA ACOUSTIC ENCLOSURE 

, WITH ADEQUATE 

STACK HEIGHT

710 mg/Nm3NOx (as NO2) 

(at 15% O2) 

day basis in 

ppmv

100 mg/Nm3NMHC (as C) 

(at 15% O2)

75 mg/Nm3PM (at 15% 

O2)

150 mg/Nm3CO (at 15% 

O2)

Gas fired Horizontal Drier  (1 

Nos)

Through Stack Height

150 mg/Nm3Particulate 

Matter

Gas fired Pre Kiln Drier (1 No) Through Stack Height

----

Gas fired Roller Kiln (4 Nos) WITH ADEQUATE 

STACK HEIGHT

150 mg/Nm3Particulate 

Matter

Press  (09 Nos.) Cyclone , WET 

SCRUBBER , WITH 

ADEQUATE STACK 

HEIGHT

150 mg/Nm3Particulate 

Matter
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Squaring Machine (06 Nos.) Bag Filter , WITH 

ADEQUATE STACK 

HEIGHT

150 mg/Nm3Particulate 

Matter

Vertical Drier (07 nos, Gas 

fired  and 02 nos hot air from 

the kiln)

Through Stack Height

150 mg/Nm3Particulate 

Matter

That the domestic sewage shall be treated before disposal so as to conform to the 

standards prescribed under the Environvent (Protection) Act-1986for disposal Into 

Inland Surface Water. The main parameters for regular monitoring shall be as under:

 6 

Parameters Standards

Total Suspended Solids Not to exceed 100 mg/l

Oil and Grease Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l

pH Value Between 6.0 to 9.0

That the industry shall obtain all necessary permission from concern authorities 

and district administration Alwar for operation of the plant

 7 

That the industry shall ensure complete recycle/reuse of trade effluent back into 

the process only

 8 

That the industry shall disposed its domestic waste water in scientific manner to 

avoid water pollution in and around the area

 9 

That the industry shall comply with the standards as prescribed vide MOEF 

notification no. GSR 826(E) dated 16th November, 2009 with respect to National 

Ambient Air Quality.

 10 

That the industry shall ensure compliance of ambient air quality standard in 

respect of noise as prescribed under Environment (Protection) Act & Rules made 

therein.

 11 
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That the unit shall install acoustic enclosure and adequate stack height with 

(minimum 30 meters) Four D.G.Sets of 4 x 1010 KVA.

 12 

That the unit shall install and maintain adequate PCMs and stack height with three 

Spray Driers, fifteen Ball Mills, four natural gas fired Kiln, nine Vertical Drier & 

Press, six squaring machines and four DG sets.

 13 

That the unit shall not allow making any obstacles to any natural water flow i.e. 

natural nallah/stream carrying rain water to any water body.

 14 

That the industry shall comply with provision of Hazardous Waste (Management, 

Handling & Transboundary Movement) Rules 2008.

 15 

That if the project cost exceeds Rs. 216.12 Crores, the unit shall take/obtain 

modification in consent to operate after paying fee as applicable

 16 

That this consent to operate is valid for production of Ceramic Glaze Tiles @16.5 

MLN SQM per year only. For any change in quantity and number of products & 

by-products, the industry has to seek fresh consent to establish.

 17 

That the water flow meters shall be provided at all suitable points to measure 

quantity of daily water consumption, trade effluent and domestic waste water 

generation. Daily record of the same shall be maintained and to be submitted to the 

Board.

 18 

That the entire treated trade effluent and sewage shall be utilized within premises 

for process/horticulture/plantation etc and other gainful purposes and zero 

discharge status shall be maintained outside the premises.

 19 

That the unit shall ensure proper recycling and reuse of trade effluent and 

domestic waste water after adequate treatment.

 20 

That the industry shall install adequately designed rain water harvesting structure 

for prevention and recharge of ground water in and around the area.

 21 

That the industry shall not abstraction ground water without NOC from CGWA. 22 

That the industry shall submit Environmental Statement regularly to Board. 23 

That the unit shall send the entire domestic effluent to the STP (100KLD) AT 

UNIT-III for the treatment of domestic effluent to achieve the standards prescribed 

under the Environment Protection Act 1986.

 24 

That the industry shall workout the possibility for conducting atmospheric 

dispersion modeling to know the air quality of nearby area

 25 

That the industry shall install and maintain adequate infrastructure facilities for 

stack monitoring to know the concentration of pollutant emitted in the atmosphere 

with three Spray Drier, fifteen Ball Mills, four natural gas fired Kiln, nine Presses, 

six squaring machines and Four D.G.Sets of 4 x 1010 KVA.

 26 

Page 5 of 9

Digitally signed by
Amit Sharma
Date: 2022.11.24
18:55:16 +05:30

Signature Not
Verified

Annexure-

49



Regional Office Bhiwadi

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2022-2023/Bhiwadi/8285

G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Phone: 01493-221435

Nov 24 2022  6:55PM
F(Tech)/Alwar(Tijara)/6493(1)/2019-2020/1420-1421

25165Unit  Id   :

That the industry shall obtain Environmental Clearance from competent authority 

under EIA Notification dated 14.9.2006 for any such activity which attracts 

Environmental Clearance under EIA Notification dated 14.9.2006.

 27 

That this consent to operate shall be subject to compliance of any direction or 

order passed by Court of Law in the matter.

 28 

That the industry shall provide the Oil & Grease trap in good condition, so that oil 

& grease coming with waste water from activities etc in the unit will retained in the 

trap.

 29 

That the industry shall install flow measuring device i.e. water meter at trade 

effluent generation point and domestic waste water generation point within a 

period of 30 days & submit compliance report to this office.

 30 

That best available technology shall be employed in all manufacturing processes 

like, use of super critically technology in place of sub critical technology.

 31 

That effective control measures shall be provided to control fugitive emissions 

during processing, transportation, packaging etc.

 32 

That the unit shal adhere to stringent air pollutants standards i.e. 80% of existing 

process emission standards in the CPA and 90% of existing process emission 

standards in the SPA.

 33 

That only cleaner fuel such as liquid fuel(other that FO), PNG,CNG or LPG will be 

used as a fuel in Boilers, Thermic Fluid Heaters, Furnaces and other utilities.

 34 

That the unit shall provide green belt in 40% of the plot area using concept of the 

social forestry and will develop green belt outside project premises in adjacent 

areas wherever adequate land is not available within the industrial premises

 35 

That the unit shall provided wall to wall carpeting in vehicle movement areas 

within premises to avoid re-entrainment of road dust.

 36 

That the unit shall undertake regular cleaning and wetting of roads for control of 

fugitive dust emissions.

 37 

That burning of non-hazardous waste shall not be practiced inside or outside the 

industry premises.

 38 

That the unit shal dispose off its hazardous waste through co processing/pre 

processing to the extent possible prior to its disposal through inceneration/landfill 

as per the provisions of Hazardous & Other Waste (Management & Trans boundary 

Movement) Rules, 2016.

 39 

That the unit shall explore utilization of hazardous waste for gainful purposes. 

That the unit shall strictly comply with all the measures specified in 

guidelines/SOPs issued by RPCB/CPCB for management and recycling of the 

re-recyclable hazardous wastes.

 40 
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Unit shall carry out transportation of Hazardous Waste through authorized 

vehicles only.

 41 

That the modification of Air Pollution Control Measures shall be carried out to 

achieve particulate matter emission standards as 80 mg/Nm3 with aim for an 

emission level of 50 mg/Nm3.

 42 

That in compliance of direction no. 64 dated 02/06/2022, issued by the Commission 

for Air Quality Management in NCR & its Adjoining Areas, unit shall achieve 

permissible emission standards through technological upgrades and use of 

appropriate pollution control devices/ systems.

 43 

That in compliance of direction no. 65 dated 23/06/2022, issued by the Commission 

for Air Quality Management in NCR & its Adjoining Areas, the unit shall utilize 

approved fuel processes.

 44 

That in compliance of direction no. 62 dated 17/03/2022, issued by the Commission 

for Air Quality Management in NCR & its Adjoining Areas, up-gradation of air 

pollution control measures attached with biomass fired boiler shall be completed 

latest by 30-09-2022 for achieving standard for Particulate Matter (PM) emissions 

as 80 mg/Nm3; however, industry shall aim for an emission level of 50 mg/ Nm 

through suitable technology upgrades.

 45 

That in compliance of direction no. 62 dated 17/03/2022 issued by CAQM( 

Commission for Air Quality Management in NCR & its Adjoining areas), 

up-gradation of air pollution control measures attached with biomass fired spray 

driers(03 no.) shall be such that to achieve standards for Particulate matter (PM) 

emissions as 80 mg/Nm3 , however industry shall aim for an emission level of 50 

mg/Nm3 through suitable technology upgrades.

 46 

That the industry shall comply all the applicable directions issued by CAQM 

(Commission for Air quality management) from time to time.

 47 

That this revised consent letter shall supercede the earlier consent letter no   

F(Tech)/Alwar(Tijara)/6493(1)/2019-2020/1402-1403 dated Nov 22 2022 11:33AM

 48 

 49 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.
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That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 50 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

51

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

52

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
53

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
54

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

55

56 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

57 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 
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revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours sincerely,

Regional Officer[ Bhiwadi ]

Copy to:-(A):

Master File.1

Regional Officer[ Bhiwadi ]
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M/s Kajaria Ceramics Ltd.(Unit III)

19 K.M Stone Bhiwadi, Alwar Road, village Gailpur, Post 

Tapukara ,  Tehsil:Tizara

 District:ALWAR

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 29/09/2018 and subsequent correspondence.Ref:

Consent to Operate under the provisions of Section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under 

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred 

as the Air Act) as amended to date and rules & the orders issued thereunder is hereby 

granted for your Kajaria Ceramics Limited plant situated at 19 KM Stone Bhiwadi, Alwar 

Road, village Gailpur, Post Tapuk Gailpur Tehsil:Tijara District:Alwar , Rajasthan, subject 

to the following conditions:-

Sir,

That this Consent to Operate is valid for a period from 27/11/2019 to 31/08/2028 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below:

 2 

Quantity with UnitTypeParticular

 25,000.00 SQ. METER / DAYProductVITRIFIED CERAMICS TILES

That this Consent to Operate is for existing plant, process & capacity  and separate Consent  

to Establish/Operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  16.000 

STP and Gardening/Plantation

NIL 16.000

Trade Effluent  227.000 

Reuse in Process

227.000 NIL

That the sources of air emissions along with pollution control measures and the emission 

standards for the prescribed parameters shall be as under:

5

Sources of Air Emissions Pollution Control 

Measures

Prescribed

StandardParameter

Ball Mill -08 Nos., Cyclone , WET 

SCRUBBER , WITH 

ADEQUATE STACK 

HEIGHT

150 mg/Nm3Particulate 

Matter

Biomass/ Briquette fired Spray 

Drier -02 Nos.

Cyclone , WET 

SCRUBBER , WITH 

ADEQUATE STACK 

HEIGHT

80 mg/Nm3Particulate 

Matter

D.G Set -1010 KVA -02 No. ACOUSTIC ENCLOSURE 

, WITH ADEQUATE 

STACK HEIGHT

710 mg/Nm3NOx (as NO2) 

(at 15% O2) 

day basis in 

ppmv
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100 mg/Nm3NMHC (as C) 

(at 15% O2)

75 mg/Nm3PM (at 15% 

O2)

150 mg/Nm3CO (at 15% 

O2)

D.G Set -2000 KVA -01 No. ACOUSTIC ENCLOSURE 

, WITH ADEQUATE 

STACK HEIGHT

710 mg/Nm3NOx (as NO2) 

(at 15% O2) 

day basis in 

ppmv

100 mg/Nm3NMHC (as C) 

(at 15% O2)

75 mg/Nm3PM (at 15% 

O2)

150 mg/Nm3CO (at 15% 

O2)

Dust Collector   - 02 Nos. 

(Spray Driers Powder Feeding 

Conveyor)

ACOUSTIC ENCLOSURE 

, Cyclone , WET 

SCRUBBER , WITH 

ADEQUATE STACK 

HEIGHT

150 mg/Nm3Particulate 

Matter

Horizontal Drier   02 Nos(gas 

fired)

ADEQUATE AIR 

POLLUTION CONTROL 

MEASURES , WITH 

ADEQUATE STACK 

HEIGHT

----
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Kiln 02 Nos(gas fired) Cyclone , Through 

Stack Height , WET 

SCRUBBER , WITH 

ADEQUATE STACK 

HEIGHT

150 mg/Nm3Particulate 

Matter

600 mg/Nm3NOx

400 mg/Nm3Sulphur 

dioxide

Prekiln Drier 02 Nos.(gas 

fired)

Through Stack Height

----

Press  -04 Nos ADEQUATE STACK 

HEIGHT , Cyclone , 

WET SCRUBBER , 

WITH ADEQUATE 

STACK HEIGHT

150 mg/Nm3Particulate 

Matter

That the trade effluent shall be treated before disposal so as to conform to the standards 

prescribed  under the Environment (Protection) Act-1986 for disposal Into Inland 

Surface Water . The main parameters for regular monitoring shall be as under

 6 

StandardsParameters

Total Suspended Solids Not to exceed 100 mg/l

pH Value Between 5.5 to 9.0

Oil and Grease Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l
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That the industry shall obtain all necessary permission from concern authorities 

and district administration Alwar for operation of the plant

 7 

That the industry shall comply with all the conditions imposed by CGWA vide 

letters no.21-4(454)/WR/CGWA/2010-676 dated 27/04/2015 for abstraction of 

ground water 400.00 KLD.No ground water shall be abstracted without permission 

from the CGWA.

 8 

That the industry shall ensure complete recycle/reuse of trade effluent back into 

the process only.

 9 

That the industry shall dispose its domestic waste water in scientific manner to 

avoid water pollution in and around the area.

 10 

That the industry shall comply with the standards as prescribed vide MOEF 

notification no. GSR 826(E) dated 16th November, 2009 with respect to National 

Ambient Air Quality.

 11 

That the industry shall ensure compliance of ambient air quality standard in 

respect of noise as prescribed under Environment (Protection) Act & Rules made 

therein.

 12 

That the unit shall install acoustic enclosure and adequate stack height with 

(minimum 30 meters) three D. G.Sets of 2 x 1010 KVA & 1 x 2000 KVA

 13 

That the unit shall not allow making any obstacles to any natural water flow i.e. 

natural nallah/stream carrying rain water to any water body.

 14 

That the industry shall comply with provision of Hazardous Waste (Management, 

Handling & Transboundary Movement) Rules 2016.

 15 

That if the project cost exceeds Rs. 157.45 Crores, the unit shall take/obtain 

modification in consent to operate after paying fee as applicable.

 16 

That this consent to operate is valid for production of Vitrified Ceramics Tiles – 

25,000 Sq. Meters/Day including expansion only. For any change in quantity and 

number of products & by-products, the industry has to seek fresh consent to 

operate.

 17 

That the water flow meters shall be provided at all suitable points to measure 

quantity of daily water consumption, trade effluent and domestic waste water 

generation. Daily record of the same shall be maintained and to be submitted to the 

Board.

 18 

That the unit shall install and maintain adequate PCMs and stack height with Four 

Dust collector Section, Horizontal Drier (02 Nos), Natural Gas fired Kiln (02 Nos), 

Spray Drier (02 Nos).

 19 

That the entire treated trade effluent and sewage shall be utilized within premises 

for process/horticulture/plantation etc and other gainful purposes and zero 

discharge status shall be maintained outside the premises.

 20 
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That the unit shall ensure proper recycling and reuse of trade effluent and 

domestic waste water after adequate treatment.

 21 

That the industry shall install adequately designed rain water harvesting structure 

for prevention and recharge of ground water in and around the area.

 22 

That the industry shall workout the possibility for conducting atmospheric 

dispersion modeling to know the air quality of nearby area.

 23 

That the industry shall install and maintain adequate infrastructure facilities for 

stack monitoring to know the concentration of pollutant emitted in the atmosphere 

with Dust collector Section, Horizontal Drier (02 Nos), Natural Gas fired Kiln (02 

Nos) & Spray Drier (02 Nos) and three HSD fired D.G.Sets of 2 x 1010 KVA and 1 x 

2000 KVA .

 24 

That the industry shall obtain Environmental Clearance from competent authority 

under EIA Notification dated 14.9.2006 for any such activity which attracts 

Environmental Clearance under EIA Notification dated 14.9.2006.

 25 

That this consent to operate shall be subject to compliance of any direction or 

order passed by Court of Law in the matter.

 26 

That the industry shall provide the Oil & Grease trap in good condition, so that oil 

& grease coming with waste water from activities etc in the unit will retained in the 

trap.

 27 

That effective control measures shall be provided to control fugitive emissions 

during processing, transportation, packaging etc

 28 

That transportation of the material shall be done through rail/conveyors wherever 

feasible.

 29 

That best available technology shall be employed in all manufacturing processes 

like, use of super critically technology in place of sub critical technology.

 30 

That the area under plantation within premises shall not be less than 40%.Green 

belt shall also be developed outside the premises as avenue plantation, plantation 

on vacant areas, social forestry etc.

 31 

That an assessment of carrying capacity of transportation roads within the 

premises shall be carried out and roads shall be widened, if required. All roads 

within premises used for transportation of vehicles should be paved

 32 

That the industry shall install flow measuring device i.e. water meter at trade 

effluent generation point and domestic waste water generation point within a 

period of 30 days & submit compliance report to this office.

 33 
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25078Unit  Id   :

That in compliance of direction no. 62 dated 17/03/2022 issued by CAQM( 

Commission for Air Quality Management in NCR & its Adjoining areas), 

up-gradation of air pollution control measures attached with biomass fired spray 

drier(02 no.) shall be such that to achieve standards for Particulate matter (PM) 

emissions as 80 mg/Nm3 , however industry shall aim for an emission level of 50 

mg/Nm3 through suitable technology upgrades.

 34 

That the industry shall comply all the applicable directions issued by CAQM 

(Commission for Air quality management) from time to time.

 35 

That this revised consent letter shall supercede the earlier consent letter no   

F(Tech)/Alwar(Alwar)/6363(1)/2019-2020/710-711 dated Dec  9 2019  5:53PM

 36 

 37 That, notwithstanding anything provided hereinabove, the State Board shall have the 

power and reserves its right, as contained under Section 27(2) of the Water Act and  

under Section 21(6) of the Air Act to review anyone or all of the conditions imposed 

here in above and to make such variation as it deems fit for the purpose of Air Act & 

Water Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 38 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Water Act and Air Act or 

the Rules made thereunder.

39

That the Project Proponent shall comply with provisions of the E-waste (Management) 

Rules, 2016 and ensure that e-waste generated by them is channelized through collection 

centre or dealer of authorized producer or dismantler or recycler or through designated 

take back service provider of the producer to authorized dismantler or recycler.

40

That the Project Proponent shall maintain record of e-waste generated by them in Form-2 

and make such records available for scrutiny by the Board.
41

That the Project Proponent shall file annual returns in Form-3, to the Board on or before 

the 30th day of June following the financial year to which that return relates.
42
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Regional Office Bhiwadi

Rajasthan State Pollution Control Board

File No     :  
Date:

Revised Consent

Order No : 2022-2023/Bhiwadi/8283

G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Phone: 01493-221435

Nov 24 2022  6:56PM
F(Tech)/Alwar(Alwar)/6363(1)/2019-2020/1422-1423

25078Unit  Id   :

That the transportation of e-waste shall be carried out as per the manifest system whereby 

the transporter shall be required to carry a document (three copies) prepared by the 

sender, giving the details as per Form-6.

43

44 That the Project Proponent shall comply with provisions of the Batteries (Management and 

Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer, 

importer, auctioneer, recycler as the case may be) to the State Board as provided under 

Rule 10 (2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In 

case the Project Proponent is not a bulk consumer even then the used batteries shall be 

returned to the authorized dealers or recyclers only.

45 That the record of batteries purchased and sold/ returned to registered dealers and/ or 

authorized recyclers shall be maintained and made available to the officers of the Board 

during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The Project Proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).

Yours sincerely,

Regional Officer[ Bhiwadi ]

Copy to:-(A):

Master File.1

Regional Officer[ Bhiwadi ]

Page 8 of 8

Digitally signed by
Amit Sharma
Date: 2022.11.24
18:56:19 +05:30

Signature Not
Verified

61



G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Date:-F(HSW)/Alwar(Alwar)/3135(1)/2020-2021/617-618File No:

Phone: 01493-221435

Registered

24/12/2020

RAJASTHAN STATE POLLUTION CONTROL BOARD

Unit  Id   : 25163

M/s Kajaria Ceramics (Unit I) 

19 K.M. Stone Bhiwadi, Alwar Road, Gailpur ,  Tehsil:Tizara

 District:ALWAR

Authorization for operating a facility for Collection,  Disposal,  Storage of  Hazardous 

Wastes Under Hazardous and Other Waste (Management and Transboundary Movement) 

Rules, 2016. 

Sub:-

Your application dated : 14/07/2020 received on 14/07/2020 and subsequent correspondeRef:-

Sir

Number of authorization RPCB/HWM/2020-2021/Bhiwadi/HSW/45. 1 

 2 Application Number :  264512 dated : 14/07/2020 .

Chief Operating Officer of M/s Kajaria Ceramics (Unit I)  is hereby granted an 

authorization based on the enclosed signed inspection report for Collection,  

Disposal,  Storage of Hazardous waste on the premises situated at 19 KM Stone 

Bhiwadi, Alwar Road, Gailpur Tehsil: Tijara District: Alwar. 

 3 

Details of Authorization

Hazardous Waste 

Disposal Practice

Quantity/ 

Unit

Category Type of 

Hazardous waste 

SNo

Sch Code 

Sales to Registered 

RecyclerKL ANNUM
5.1

1 Used or spent oil
I

16.00

The authorization shall be in force for period from 01/12/2020 to 30/11/2025  . 4 
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G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Date:-F(HSW)/Alwar(Alwar)/3135(1)/2020-2021/617-618File No:

Phone: 01493-221435

Registered

24/12/2020

RAJASTHAN STATE POLLUTION CONTROL BOARD

Unit  Id   : 25163

The authorization is subject to the following general and specific conditions : 

A. General conditions of Authorization 

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 

1986, and the rules made there under.

 2. The authorisation or its renewal shall be produced for inspection at the request of an officer 

authorised by the State Pollution Control Board. 

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and 

other wastes except what is permitted through this authorisation. 

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the 

application by the person authorised shall constitute a breach of his authorisation. 

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this 

authorisation is being granted considering all site specific possible scenarios such as spillages, 

leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular 

interval of time; 

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control 

Board guidelines on “Implementing Liabilities for Environmental Damages due to Handling and 

Disposal of Hazardous Waste and Penalty” 

7. It is the duty of the authorised person to take prior permission of the State Pollution Control 

Board to close down the facility. 

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any 

accidental occurrence and its clean-up operation. 

 9. The record of consumption and fate of the imported hazardous and other wastes shall be 

maintained. 

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or 

pre-processing or utilisation of imported hazardous or other wastes shall be treated and disposed 
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G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Date:-F(HSW)/Alwar(Alwar)/3135(1)/2020-2021/617-618File No:

Phone: 01493-221435

Registered

24/12/2020

RAJASTHAN STATE POLLUTION CONTROL BOARD

Unit  Id   : 25163

of as per specific conditions of authorisation. 

11. The importer or exporter shall bear the cost of import or export and mitigation of damages if 

any. 

12. An application for the renewal of an authorisation shall be made as laid down under these Rules.

 13. Any other conditions for compliance as per the Guidelines issued by the Ministry of 

Environment, Forest and Climate Change or Central Pollution Control Board from time to time. 

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year. 

B. Specific Conditions

That this authorization shall ceased to be valid & shall be liable to be revoked 

without any furthor notice in case of refusal/expiry of consent to operate under 

the provisions of Water(Prevention and Control of Pollution) Act,1974 and 

Air(Prevention and   Control of Pollution)Act,1981 by the State Board.

 5 

 6 That no recycling/re-processing of the hazardous waste covered under schedule 

IV shall be carried out without prior authorization from Rajasthan State Pollution 

Control Board as recycler/ re-processor of hazardous waste under the rule 6 of 

the Hazardous and Other Wastes (Management and Transboundary Movement) 

rules, 2016.

 7 That no hazardous waste shall be utilized for co-processing as a supplementary 

resource or for energy recovery, or after processing without prior & valid 

approval of Central Pollution Control Board under the rule 9 of the Hazardous 

and Other Wastes (Management and Transboundary Movement) Rules, 2016.

 8 That in case of any expansion or change in process or product or change in 

mode/practice of disposal of hazardous waste or its quantity, industry shall 

obtain fresh authorization.

 9 That the arrangements for transportation of the hazardous waste for disposal 

shall be done by the authorized/dedicated vehicles only and any environmental 

damages during Transportation shall be borne by sender/receiver whoever 

arrange the transportation.

 10 That unit will label the hazardous waste containers in prescribed Form-8 of 

H&OW (M&TM) Rules, 2016 within one month.
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G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Date:-F(HSW)/Alwar(Alwar)/3135(1)/2020-2021/617-618File No:

Phone: 01493-221435

Registered

24/12/2020

RAJASTHAN STATE POLLUTION CONTROL BOARD

Unit  Id   : 25163

The authorization is subject to the conditions stated at Annexure "A” enclosed with the 

authorization letter and the such conditions as may be specified in the Rules for the time 

being forced under the Environmental (Protection) Act, 1986.

 11 

The unit has to display and maintain the data online outside the factory main gate in Hindi 

& English both on a 6’X 4’ display board in the manner & format prescribed at Annexure 

"B" and the report of the Compliance along with photograph shall be submitted to this 

office & Regional Office, time to time. 

 12 

That the annual reports/returns in the form prescribed under the Rules shall be 

submitted to the  Board by 30th June of every year and records of hazardous waste 

Generation, handling & management shall be maintained according to the provisions of 

the Hazardous Waste (Management and Transboundary Movement) Rules, 2016 and 

shown & submitted to the Board as and when asked for.

 13 

The hazardous waste  should not be  stored for a period beyond 90 days, failing which the 

authorization shall deemed to be revoked.

 14 

It shall be ensured that the Hazardous  waste is handled, managed & disposed of strictly 

in  accordance with the Hazardous and Other Waste (Management and Transboundary 

Movement) Rules, 2016. Non compliance of the Rules or any of the conditions contained 

in the authorization shall be tantamount to automatic cancellation/revocation of the 

authorization.

 15 

The operator of the facility shall liable to comply any other conditions as per the 

guidelines isssued by the MoEF or CPCB or State Board related to collection, disposal, 

reception, storage & treatment of hazardous waste.

 16 

That Authorization is issued under the provisions of Hazardous and Other Waste 

(Management and Transboundary Movement) Rules, 2016 from the 

environmental angle only, and does not absolve the project proponent from the 

other statutory obligations prescribed under any other law or any other 

instrument in force. The sole and complete responsibility, to comply with 

conditions laid down in all other for the time-being in force,rests with the 

industry/unit/project proponent.

 17 

That this Authorization shall not, in any way, adversely affect or jeopardize the legal 

proceeding, if any, instituted in the past or that could be instituted againt you by the 

State Board for violation of the provisions of the Act or the Rules made thereunder.

18
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G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Date:-F(HSW)/Alwar(Alwar)/3135(1)/2020-2021/617-618File No:

Phone: 01493-221435

Registered

24/12/2020

RAJASTHAN STATE POLLUTION CONTROL BOARD

Unit  Id   : 25163

Regional Officer

Yours Sincerely

Copy To:-

Master File1

Regional Officer
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G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Date:-F(HSW)/KHAIRTHAL-TIJARA(Tijara)/8416(1)/2024-2025/140

9-1410

File No:

Phone: 01493-221435

Registered

20/12/2024

RAJASTHAN STATE POLLUTION CONTROL BOARD

Unit  Id   : 25165

M/s Kajaria Ceramics Ltd. (Unit II) 

19 K.M. Stone Bhiwadi, Alwar Road, Village Gailpur, P.O. Tapukara,  ,  

Tehsil:Tijara

 District:Alwar

Authorization for operating a facility for Collection,  Disposal,  Generation,  Storage of  

Hazardous Wastes Under Hazardous and Other Waste (Management and Transboundary 

Movement) Rules, 2016. 

Sub:-

Your application received on 21/08/2024 and subsequent correspondence.Ref:-

Sir

Number of authorization RPCB/HWM/2024-2025/Bhiwadi/HSW/55. 1 

 2 Application Number :  379311 dated : 21/08/2024 .

Chief Operating Officer of M/s Kajaria Ceramics Ltd. (Unit II)  is hereby granted an 

authorization based on the enclosed signed inspection report for Collection,  

Disposal,  Generation,  Storage of Hazardous waste on the premises situated at 19 

KM Stone Bhiwadi, Alwar Road, Village Gailpur, PO Tapukar Tehsil: Tijara District: 

KHAIRTHAL-TIJARA. 

 3 

Details of Authorization

Hazardous Waste 

Disposal Practice

Quantity/ 

Unit

Category Type of 

Hazardous waste 

SNo

Sch Code 

Sold To registered 

recyclerKL ANNUM
5.1

1 Used or spent oil
I

20.00

The authorization shall be in force for period from 01/01/2025 to 31/12/2030  . 4 
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G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Date:-F(HSW)/KHAIRTHAL-TIJARA(Tijara)/8416(1)/2024-2025/140

9-1410

File No:

Phone: 01493-221435

Registered

20/12/2024

RAJASTHAN STATE POLLUTION CONTROL BOARD

Unit  Id   : 25165

The authorization is subject to the following general and specific conditions : 

A. General conditions of Authorization 

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 

1986, and the rules made there under.

 2. The authorisation or its renewal shall be produced for inspection at the request of an officer 

authorised by the State Pollution Control Board. 

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and 

other wastes except what is permitted through this authorisation. 

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the 

application by the person authorised shall constitute a breach of his authorisation. 

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this 

authorisation is being granted considering all site specific possible scenarios such as spillages, 

leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular 

interval of time; 

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control 

Board guidelines on “Implementing Liabilities for Environmental Damages due to Handling and 

Disposal of Hazardous Waste and Penalty” 

7. It is the duty of the authorised person to take prior permission of the State Pollution Control 

Board to close down the facility. 

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any 

accidental occurrence and its clean-up operation. 

 9. The record of consumption and fate of the imported hazardous and other wastes shall be 

maintained. 

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or 

pre-processing or utilisation of imported hazardous or other wastes shall be treated and disposed 
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G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Date:-F(HSW)/KHAIRTHAL-TIJARA(Tijara)/8416(1)/2024-2025/140

9-1410

File No:

Phone: 01493-221435

Registered

20/12/2024

RAJASTHAN STATE POLLUTION CONTROL BOARD

Unit  Id   : 25165

of as per specific conditions of authorisation. 

11. The importer or exporter shall bear the cost of import or export and mitigation of damages if 

any. 

12. An application for the renewal of an authorisation shall be made as laid down under these Rules.

 13. Any other conditions for compliance as per the Guidelines issued by the Ministry of 

Environment, Forest and Climate Change or Central Pollution Control Board from time to time. 

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year. 

B. Specific Conditions

That this authorization shall cease to be valid & shall be liable to be revoked 

without any further notice in case of refusal/expiry of consent to operate under 

the provisions of Water(Prevention and Control of Pollution) Act,1974 and 

Air(Prevention and   Control of Pollution)Act,1981 by the State Board.

 5 

 6 That this authorization shall cease to be valid & shall be liable to be revoked 

without any further notice in case of refusal/expiry of consent to operate under 

the provisions of Water(Prevention and Control of Pollution) Act,1974 and 

Air(Prevention and Control of Pollution)Act,1981 by the State Board.

 7 That no recycling/re-processing of the hazardous waste covered under schedule 

IV shall be carried out without prior authorisation from Rajasthan State Pollution 

Control Board as recycler/ re-processor of hazardous waste under the rule 6 of 

the Hazardous and Other Wastes (Management and Transboundary Movement) 

Rules, 2016

 8 That no hazardous waste shall be utilized for co-processing as a supplementary 

resource or for energy recovery, or after processing without prior & valid 

approval of Central Pollution Control Board under the rule 9 of the Hazardous 

and Other Wastes (Management and Transboundary Movement) Rules, 2016

 9 That in case of any expansion or change in process or product or change in 

mode/practice of disposal of hazardous waste or its quantity, industry shall 

obtain fresh authorization

 10 That the arrangements for transportation of the hazardous waste for disposal 

shall be done by the authorized/dedicated vehicles only and any environmental 

damages during Transportation shall be borne by sender/receiver whoever 

arrange the transportation
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G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Date:-F(HSW)/KHAIRTHAL-TIJARA(Tijara)/8416(1)/2024-2025/140

9-1410

File No:

Phone: 01493-221435

Registered

20/12/2024

RAJASTHAN STATE POLLUTION CONTROL BOARD

Unit  Id   : 25165

 11 That unit will label the hazardous waste containers in prescribed Form-8 of 

H&OW (M&TM) Rules, 2016 within one month

 12 That the industry shall maintain the record of Hazardous waste 

generated/disposed and submit the same to State Board

 13 That the industry shall provide separate covered room having cement flooring 

and safe from rain water intrusion for the storage of Hazardous waste

 14 That the industry shall maintain logbook/record/data of hazardous waste 

generation & disposal, and dispose off their hazardous waste as per the 

provisions of the Hazardous and Other Wastes (Management and Transboundary 

Movement) Rules, 2016.

 15 That the industry shall comply with the provisions of the Hazardous and Other 

Wastes (Management and Transboundary Movement) Rules, 2016

 16 That this consent is subjected to post audit of Pollution Control Measures (PCM) 

and consent conditions. In case, it is found during post inspection, the industry 

has flouted conditions of consent/ authorization/ or inadequate PCM, the consent 

will be revoked and directions for closure will be issued under 33 (A) of water 

Act,1974, section 31 (A) of Air Act,1981 or section 5 of Environment (Protection) 

Act 1986 without any further notice

The authorization is subject to the conditions stated at Annexure "A” enclosed with the 

authorization letter and the such conditions as may be specified in the Rules for the time 

being forced under the Environmental (Protection) Act, 1986.

 17 

The unit has to display and maintain the data online outside the factory main gate in Hindi 

& English both on a 6’X 4’ display board in the manner & format prescribed at Annexure 

"B" and the report of the Compliance along with photograph shall be submitted to this 

office & Regional Office, time to time. 

 18 

That the annual reports/returns in the form prescribed under the Rules shall be 

submitted to the  Board by 30th June of every year and records of hazardous waste 

Generation, handling & management shall be maintained according to the provisions of 

the Hazardous Waste (Management and Transboundary Movement) Rules, 2016 and 

shown & submitted to the Board as and when asked for.

 19 

The hazardous waste  should not be  stored for a period beyond 90 days, failing which the 

authorization shall deemed to be revoked.

 20 
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G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Date:-F(HSW)/KHAIRTHAL-TIJARA(Tijara)/8416(1)/2024-2025/140

9-1410

File No:

Phone: 01493-221435

Registered

20/12/2024

RAJASTHAN STATE POLLUTION CONTROL BOARD

Unit  Id   : 25165

It shall be ensured that the Hazardous  waste is handled, managed & disposed of strictly 

in  accordance with the Hazardous and Other Waste (Management and Transboundary 

Movement) Rules, 2016. Non compliance of the Rules or any of the conditions contained 

in the authorization shall be tantamount to automatic cancellation/revocation of the 

authorization.

 21 

The operator of the facility shall liable to comply any other conditions as per the 

guidelines isssued by the MoEF or CPCB or State Board related to collection, disposal, 

reception, storage & treatment of hazardous waste.

 22 

That this Authorization is being issued under the provisions of Hazardous and 

Other Waste (Management and Transboundary Movement) Rules, 2016 from the 

environmental angle only, and does not absolve the project proponent from the 

other statutory obligations prescribed under any other law or any other 

instrument in force. The sole and complete responsibility, to comply with 

conditions laid down in all other rules for the time-being in force,rests with the 

industry/unit/project proponent.

 23 

That this Authorization shall not, in any way, adversely affect or jeopardize the legal 

proceeding, if any, instituted in the past or that could be instituted againt you by the 

State Board for violation of the provisions of the Act or the Rules made thereunder.

24

Regional Officer

Yours sincerely,

Copy To:-

Master File1

Regional Officer
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G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Date:-F(HSW)/Alwar(Alwar)/6880(1)/2021-2022/303-304File No:

Phone: 01493-221435

Registered

08/09/2021

RAJASTHAN STATE POLLUTION CONTROL BOARD

Unit  Id   : 25078

M/s Kajaria Ceramics Ltd.(Unit III) 

19 K.M Stone Bhiwadi, Alwar Road, village Gailpur, Post Tapukara ,  

Tehsil:Tizara

 District:ALWAR

Authorization for operating a facility for Collection,  Disposal,  Storage of  Hazardous 

Wastes Under Hazardous and Other Waste (Management and Transboundary Movement) 

Rules, 2016. 

Sub:-

Your application dated : 19/03/2021 received on 19/03/2021 and subsequent correspondeRef:-

Sir

Number of authorization RPCB/HWM/2021-2022/Bhiwadi/HSW/12. 1 

 2 Application Number :  279647 dated : 19/03/2021 .

Chief Operating Officer of M/s Kajaria Ceramics Ltd.(Unit III)  is hereby granted an 

authorization based on the enclosed signed inspection report for Collection,  

Disposal,  Storage of Hazardous waste on the premises situated at 19 KM Stone 

Bhiwadi, Alwar Road, village Gailpur, Post Tapuk Tehsil: Tijara District: Alwar. 

 3 

Details of Authorization

Hazardous Waste 

Disposal Practice

Quantity/ 

Unit

Category Type of 

Hazardous waste 

SNo

Sch Code 

Sales to Registered 

RecyclerKL/ANNUM
5.1

1 Used or spent oil
I

10.00

The authorization shall be in force for period from 01/09/2021 to 31/08/2026  . 4 
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G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Date:-F(HSW)/Alwar(Alwar)/6880(1)/2021-2022/303-304File No:

Phone: 01493-221435

Registered

08/09/2021

RAJASTHAN STATE POLLUTION CONTROL BOARD

Unit  Id   : 25078

The authorization is subject to the following general and specific conditions : 

A. General conditions of Authorization 

1. The authorised person shall comply with the provisions of the Environment (Protection) Act, 

1986, and the rules made there under.

 2. The authorisation or its renewal shall be produced for inspection at the request of an officer 

authorised by the State Pollution Control Board. 

3. The person authorised shall not rent, lend, sell, transfer or otherwise transport the hazardous and 

other wastes except what is permitted through this authorisation. 

4. Any unauthorised change in personnel, equipment or working conditions as mentioned in the 

application by the person authorised shall constitute a breach of his authorisation. 

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this 

authorisation is being granted considering all site specific possible scenarios such as spillages, 

leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at regular 

interval of time; 

6. The person authorised shall comply with the provisions outlined in the Central Pollution Control 

Board guidelines on “Implementing Liabilities for Environmental Damages due to Handling and 

Disposal of Hazardous Waste and Penalty” 

7. It is the duty of the authorised person to take prior permission of the State Pollution Control 

Board to close down the facility. 

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any 

accidental occurrence and its clean-up operation. 

 9. The record of consumption and fate of the imported hazardous and other wastes shall be 

maintained. 

10. The hazardous and other waste which gets generated during recycling or reuse or recovery or 

pre-processing or utilisation of imported hazardous or other wastes shall be treated and disposed 
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of as per specific conditions of authorisation. 

11. The importer or exporter shall bear the cost of import or export and mitigation of damages if 

any. 

12. An application for the renewal of an authorisation shall be made as laid down under these Rules.

 13. Any other conditions for compliance as per the Guidelines issued by the Ministry of 

Environment, Forest and Climate Change or Central Pollution Control Board from time to time. 

14. Annual return shall be filed by June 30th for the period ensuring 31st March of the year. 

B. Specific Conditions

That this authorization shall ceased to be valid & shall be liable to be revoked 

without any furthor notice in case of refusal/expiry of consent to operate under 

the provisions of Water(Prevention and Control of Pollution) Act,1974 and 

Air(Prevention and   Control of Pollution)Act,1981 by the State Board.

 5 

 6 That no recycling/re-processing of the hazardous waste covered under schedule 

IV shall be carried out without prior authorization from Rajasthan State Pollution 

Control Board as recycler/ re-processor of hazardous waste under the rule 6 of 

the Hazardous and Other Wastes (Management and Trans boundary Movement) 

Rules, 2016.

 7 That no hazardous waste shall be utilized for co-processing as a supplementary 

resource or for energy recovery, or after processing without prior & valid 

approval of Central Pollution Control Board under the rule 9 of the Hazardous 

and Other Wastes (Management and Trans boundary Movement) Rules, 2016.

 8 That in case of any expansion or change in process or product or change in 

mode/practice of disposal of hazardous waste or its quantity, industry shall 

obtain fresh authorization.

 9 That the arrangements for transportation of the hazardous waste for disposal 

shall be done by the authorized/dedicated vehicles only and any environmental 

damages during Transportation shall be borne by sender/receiver whoever 

arrange the transportation.

 10 That unit will label the hazardous waste containers in prescribed Form-8 of 

H&OW (M&TM) Rules, 2016 within one month.

 11 That unit will submit Emergency Response Plan within one month.
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 12 This authorization is being issued on the basis of post facto inspection, in case, it 

is found during post inspection that, the unit has flouted the conditions of 

Authorization or provided inadequate arrangement of storage, disposal, record 

keeping of hazardous waste generation & disposal and not maintaining 

form-3,form-4 &form-10, the Authorization will be revoked and action will be 

initiated under the Provisions of Hazardous and Other Waste(Management, 

handling & Trans boundary Movement)Rule-2016 without any further notice.

The authorization is subject to the conditions stated at Annexure "A” enclosed with the 

authorization letter and the such conditions as may be specified in the Rules for the time 

being forced under the Environmental (Protection) Act, 1986.

 13 

The unit has to display and maintain the data online outside the factory main gate in Hindi 

& English both on a 6’X 4’ display board in the manner & format prescribed at Annexure 

"B" and the report of the Compliance along with photograph shall be submitted to this 

office & Regional Office, time to time. 

 14 

That the annual reports/returns in the form prescribed under the Rules shall be 

submitted to the  Board by 30th June of every year and records of hazardous waste 

Generation, handling & management shall be maintained according to the provisions of 

the Hazardous Waste (Management and Transboundary Movement) Rules, 2016 and 

shown & submitted to the Board as and when asked for.

 15 

The hazardous waste  should not be  stored for a period beyond 90 days, failing which the 

authorization shall deemed to be revoked.

 16 

It shall be ensured that the Hazardous  waste is handled, managed & disposed of strictly 

in  accordance with the Hazardous and Other Waste (Management and Transboundary 

Movement) Rules, 2016. Non compliance of the Rules or any of the conditions contained 

in the authorization shall be tantamount to automatic cancellation/revocation of the 

authorization.

 17 

The operator of the facility shall liable to comply any other conditions as per the 

guidelines isssued by the MoEF or CPCB or State Board related to collection, disposal, 

reception, storage & treatment of hazardous waste.

 18 
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That Authorization is issued under the provisions of Hazardous and Other Waste 

(Management and Transboundary Movement) Rules, 2016 from the 

environmental angle only, and does not absolve the project proponent from the 

other statutory obligations prescribed under any other law or any other 

instrument in force. The sole and complete responsibility, to comply with 

conditions laid down in all other for the time-being in force,rests with the 

industry/unit/project proponent.

 19 

That this Authorization shall not, in any way, adversely affect or jeopardize the legal 

proceeding, if any, instituted in the past or that could be instituted againt you by the 

State Board for violation of the provisions of the Act or the Rules made thereunder.

20

Regional Officer

Yours Sincerely

Copy To:-

Master File1

Regional Officer
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Regional Office Bhiwadi

Rajasthan State Pollution Control Board

File No     :  

Date:

Registered

Order No : 2019-2020/Bhiwadi/6598

G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Phone: 01493-221435 

09/12/2019

F(Tech)/Alwar(Alwar)/6363(1)/2019-2020/712-713

25078Unit  Id   :

M/s Kajaria Ceramics Ltd.(Unit III)

19 K.M Stone Bhiwadi, Alwar Road, village Gailpur, Post 

Tapukara ,  Tehsil:Tizara

 District:ALWAR

Consent to Operate under section 25/26 of the Water (Prevention & Control of Pollution) 

Act, 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Sub:

Your application for Consent to Operate dated 25/07/2019 and subsequent correspondence.Ref:

Consent to Operate under the provisions of section 25/26 of the  Water (Prevention & 

Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under section 

21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred as the 

Air Act) as amended to date and rules & the orders issued thereunder is hereby granted for 

your Kajaria Ceramics Limited plant situated at 19 KM Stone Bhiwadi, Alwar Road, 

village Gailpur, Post Tapuk Gailpur Tehsil:Tijara District:Alwar , Rajasthan, subject to the 

following conditions:-

Sir,

That this Consent to Operate is valid for a period from 25/07/2019 to 30/06/2029 . 1 

That this Consent is granted for manufacturing / producing  following products / by 

products or carrying out the following activities or operation/processes or providing 

following  services with capacities given below.

 2 

Quantity with UnitTypeParticular

 100.00 KLDServiceSTP

That this consent to operate is for existing plant, process & capacity  and separate consent  

to establish/operate is required to be taken for any addition / modification / alteration in 

process  or change in capacity or change in fuel. 

 3 

That the quantity of effluent generation along with mode of disposal for the treated 

effluent shall be as under: 

4
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25078Unit  Id   :

Disposed Qty of effluent 

(KLD)and mode of disposal 

Recycled Qty 

of Effluent 

(KLD)

Max. effluent 

generation 

(KLD)

Type of effluent

Domestic Sewage  70.000 

STP and Gardening/Plantation

NIL 70.000

That the domestic sewage shall be treated before disposal so as to conform to the 

standards prescribed under the Environvent (Protection) Act-1986for disposal Into 

Inland Surface Water. The main parameters for regular monitoring shall be as under.

 5 

Parameters Standards

Total Suspended Solids Not to exceed 100 mg/l

Oil and Grease Not to exceed 10 mg/l

Biochemical Oxygen Demand (3 days at 27°C) Not to exceed 30 mg/l

Chemical Oxygen Demand Not to exceed 250 mg/l

pH Value Between 6.0 to 9.0

That no treated/ untreated sewage shall be discharged into any water body and 

entire treated sewage shall be utilized in plantation/horticulture and other gainful 

purposes.

 6 

That this consent to operate shall be subject to compliance of any direction or 

order passed by Court of Law in the matter.

 7 

That the industry shall provide the Oil & Grease trap in good condition, so that oil 

& grease coming with waste water from activities etc in the unit will retained in the 

trap.

 8 

That no treated/ untreated sewage shall be discharged into any water body and 

entire treated sewage shall be utilized in plantation/horticulture and other gainful 

purposes.

 9 

That Sludge will be properly digested, de-watered & the treated sludge will be used 

as manure or will be disposed in a scientific manner.

 10 
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File No     :  
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Order No : 2019-2020/Bhiwadi/6598

G.O-I, Phase-2, RIICO Industrial Area, Bhiwadi

Phone: 01493-221435 

09/12/2019

F(Tech)/Alwar(Alwar)/6363(1)/2019-2020/712-713

25078Unit  Id   :

 That the water flow meters shall be provided at all suitable points to measure 

quantity of daily waste water received, waste water treated and treated waste 

water utilized for gainful purposes only.Daily record of the same shall be 

maintained and to be submitted to the Board periodically.

 11 

That the unit shall install disinfection arrangement for treated sewage before 

utilization of the same for agriculture, irrigation, plantation/gardening etc.

 12 

That the unit shall undertake spray of insecticides time to time to control 

fly/mosquito growth in the area.

 13 

That the unit shall undertake plantation in two rows of suitable species all along 

the periphery of the site of the STP to control foul smell.

 14 

That this STP shall operate to treat the domestic waste water 24 KLD from unit-I, 

30KLD from unit-II and 16 KLD from the unit-III.

 15 

 16 That, not withstanding anything provided hereinabove, the State Board shall have power 

and reserves its right, as contained under section 27(2) of the Water Act and  under 

section 21(6) of the Air Act to review anyone or all the conditions imposed here in 

above and to make such variation as it deemed fit for the purpose of Air Act & Water 

Act.

That the grant of this Consent to Operate  is issued from the environmental angle only, 

and does not absolve the project proponent from the other statutory obligations 

prescribed under any other law or any other instrument in force. The sole and complete 

responsibility  to comply with the conditions laid down in all other laws for the time-being 

in force, rests with the industry/ unit/ project proponent.

 17 

That the grant of this Consent to Operate shall not, in any way, adversely affect or 

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted 

againt you by the State Board for violation of the provisions of the Act or the Rules made 

thereunder.

18

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to 

the general conditions given in the enclosed Annexure. The project proponent will comply 

with the provisions of the Water Act and Air Act and to such other conditions as may, from 

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s). 

Please note that, non compliance of any of the above stated conditions would tantamount to 

revocation of Consent to Operate and project proponent / occupier shall be liable for legal 

action under the relevant provisions of the said Act(s).
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Yours Sincerely

Regional Officer[ Bhiwadi ]

Copy To:-(A):

Master File.1

Regional Officer[ Bhiwadi ]
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3{t{ .i.[ {i{eflr fu{r.l

ddqrfiroqdU-6{ul
Government of lndia
Ministry of Jal Shakti

Department of Water R€sources,
River Oevelopment & Ganga Rejuvenation

Central Ground Water Authority

1qa-o ffi tg.r*rqm rr{rq qrr)

NO OBJECTION CERTIFICATE (NOC) FOR GROUND WATER ABSTRACTION

cGWA/NOC/lN D/REN I 1 t2023 I 8255

21 -4 I 1 255 t RJ I tND t 20 17

Existing Ground Water

19103t2023

1. NOC No.:

3. Application No

5. Project Status:

7. Valid from:

Date of lssuence
Category:
(GWRE 2022)

NOC Type:

Valid up to:

Dewatering

19t09t2023

Over Exploited

2

4

o

8

Renewal

18t03t2025

9 Ground Water Abstraction Permitted:

Fresh Water Saline Water

m3/day m3/year m3/day m"/year

374.00 123420.00

10. Details of ground water abstaction /Dewatering struclures

Total Existing No,:2

m3/day m3/year m3/day m'lyear

Total

Total Proposed No,:0

DCB BW TW MP

0000Abstraction Structure"

DW DCB . BW TW. MP MPU DW

0oo2ooo
'DW- Dug Well; OCB-Dug-cum-Bore Woll; BW-Bore Well;TW-Tube Well; MP-Mine Pit;MPu-Mine Pumps

1 1 . Ground Water Abstraction/Restoration Charges paid (Rs.):

12. Environment Compensation (if applicable) paid (Rs.):

13. Number of Piezometers(Observation wells) to be No. of Piezometers
constructed/ monitored & Monitoring mechanism. 

: Manual
"DWLR - Digitalwator Level Recorder I 0

(Compliance Conditions given overleaf)

This is an aulo generated document & n6ed not to b€ signed

MPu

0

1832600.00

0.00

Monitoring Mechanism

DWLR'. ,DWLR With Telemetry

1i 0

Project Name:

Projeci Address:

Village:

District:

Pin Code:

Communication Address

Address of CGWB Regional Office :

Kajaria Ceramics Ltd. (unit-i)

19 Km Stone, Bhiwadi Alwar Road

Gelpur Block:

Alwar State:

,Tijara

Rajaslhan

Kajaria Ceramics Ltd., '19 Km Stone, Bhiwadi Alwar Road,, Village Gailpur, Post
Tapukara, Tijara, Alwar, Rajasthan - 301707

Central Ground Water Board Western Region, 6-a, Jhalana Doongri, Jaipur,
Rajasthan - 302004

18/11, qTIFFrt 6rg{I, crJIf€E +9, Ti frd - t100rr / t8/U, Jurm$gnr Hous€, t\lansitrsh Road, Nerl. Deuri-l l00lt
Phorc: (0I r)y2$8rs6I 

lll"11i:1.';t', "36tn.]

qr*EEIi-#fid
s,\\'[: $,\1t.R. !A\'[ Llfli
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V-.lidily ot lhi. NOC .hCl b. arbiGt lo co.nPli8.. ot th. tollowing condition.:

l[.ndatory codtioo.:

r;albton saE[ b€ ;nmrx cat€d !o tl€ CGWA eitin 30 clays of granl c No obi€ction c€rtifr€lo

2) P.opon.nb sh.ll msndaro.ily get walBr n m6t6r calibral6d frcm 6n aulhort.d ege^cy @@ in a y..r'

C'cwa rn,orsh *d F;laL osiail6d guidelin€s fd co.lslrucld ol Pl€.o.nsi€.s e gv€rl tl aYlsxl,Bil ol oE g[iLlin€€

a;d Novmoq) n @! s w6 as bofld zo.r€s of oE mhe

6) tn cas. ot mhino prcject th6 fim shatt 3lbmit wEr.r quality r€po.t ot mrns dis.hsE./ spag. tro.n Govi apr.ov.d fiABL .ccEditod hb.

7) ThB nm 5ha{ ,apo.t ohd.nc€ ot th6 N@ coodirions o.lin€ in the w.bsrlo (ww.cgwd@'govih) wid!. m ydr LoD rE d& .,l i!al,6 o{ thh Noc-

a'cwA Alt s!.n indu$ri;sh6l b6 requnsd ro r€ducs thei. ground wst r us€ by at l.ast 20% ovor th€ .9)( t'@ y€s8 thrdrgh ryproprad€ m6rru

ol Envir$me {Prolactis) Acl. 19€6

sLudr&'d;dwg6 ol eftu€ds o. &y sldi matls s appliEbl€

12) Th. proponsnt 6hall 5@k prlo. p.mtsdon frm cGwA ior any hq€as6 lfi quanilm ol groundrat€r abstadlo. {md6 lh& lhat porrilt€d i. Noc fo. 9p.dic p..bd).

1 3) Popo6nls shall install rcot top Eh water haBsling in lh6 p,Mis as per tho .nslng blilding bv6 la$is in th6 P.6ri!6.

sb,ed ano p(Il ro b€nolicid us€ by ltE frrm

16) wherover fea.lblo, rcqul!.rEol of lvaier to. grcenbdi (hodrq.dlurB) shall bo mst trom .scydod / lroatld *8i. waler.

coistucled wilhin 3 mo rc d hs issuance of NoC. Ttt€ fnn snel also ensuo ssle dBpocsl ot lalin€ IE.k u6, i ery.

18) Unexp€cGd va,tatois in innor ot gldlnd sls llllo fte n$. pn, r ahy. sh3l b. rcpo.r6d !o !E conc.m.d R.!h.ral oi.!dr.. c€nt l Grdxld w.ts Bol.r,.

19) rn cas€ or violarion oi 6ny Noc cmditions, lho aPPlicsnl 6hall be liable io pav tho penalliss €s P6. Soclim '16 ol Guid6lin$.

20) Tt s NOC do€s nol absdva ths propo.als ol lh.ir odig6rioi / r€quiMenr !o oblnir olh.. dauldy.ad adminislrdliv. d*.dtc.. tun .pp.t)r,tta irttodjG.

mdB .nd larg d6osN indeo€ndently o{ lr€ NOC

over po$ession ol lho prem's€s

231 This NOc is b6i.g isslJer, eil]lqr 6ny p.dudi@ lo th€ df.drG ol th6 Hoi'bL NGIrcox d(br8 h casas E]€l.d io grdnd wat6 s sly oo'- rolat€d malrs.

*ai., 
"o'"rr.aio. 

o-g"vg,ourd wal6r r6lqalion chergs sharlcornrru€ lo rsgul.rlv mainl,.in annoalrocl1aroe stnrtue6

aic B tr t noed lo undedaks ;€c€ssry i,€[ rEad Fotocto.! m€asur€s lo €ns{Js p.€vsrnim ot ground water Poldion as P€r A.rle)(urc lll of Ulo $ril€lin€!.

contaniElio.r of sr'acs wati.

3oi This Noc rs sued sr46cl o lhe d6arancs o{ E4ql App.asl Commlee (EAC) (if apdicabb).

PP and co.*snEd dillhg a!&cy shau ioirlly b€ h€ld Espo.lsible and P€rEl adim a ps oxla.l GoY..rvn€.{ tubr rrEll ba l'kd

(Non{omplanc. ot &. cddtdons h.ntionod .bo. i3 lit.ly to ..alt in th€ c.nc.llaton of Noc ..rd l€g.l .ction .9.ln3t &. P.oPmmLl

CENTRAL GROUND WATER AUTHORITY
Department of Water Resources, zuver DeveloPment and Ganga Rejuvenation

Ministry of Jal Shakti, Govt. of India

18/11, ElIrFfrR EFrE, crjlfrG t-S, ir€ A;d - ll00ll / l&ll, JaDorgrr Hous., M.Eiingh Roid, N.w Dclti-llool I
Pbore: (01l) 23383561 F rx: 233E2051, 23186743

Websitr: cgwr-troc.gov,itr
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s( {isnn. TA f{firs
3{tt rirtr S{efsf fu{frl

ffiq@qocrltlolul
Government of lndia
Ministry o{ Jal shakti

oepartment of water Resourc€s,
Riv6r Oevslopm€nt & Ganga Rejuvenation

Csntral Ground Water Authority

TI

Project Name:

Project Address:

Village:

Drstflct:

Pin Code:

Communication Address:

Address of CGWB Regional Offlce

1. NOC No.:

3. Application No.:

5. Project Status

7. Valid from:

N F

Kaiaria Ceramics Ltd. (unit-ii)

19 Km Stone, Bhiwadi Alwar Road

Gelpur Block:

Alwar State:

Tajara

Rajasthan

Kajaria Ceramics Ltd. (unit-li), l9 Km Stone,, Bhiwadi Alwar Road, Ti.iara, Alwar,
Rajasthan - 301707

Central Ground Water Board Western Region, 6-a, Jhalana Doongri, Jaipur,
Rajasthan - 302004

cGWAJN OC/l N Di REN t 2t 2024 t 1 0055

21-4t970tRJllND/2016

Existing Ground Water

28t02t2023

Date of lssuence

Category:
(GWRE 2023)

NOC Type:

Valid up to:

Dewatering

m3/year

17110t2024

Over Exploited

,27 10212027 (Extended
Validy)

Total

?
4.

6.

8.

aRen

9. Ground Water Abstraction Permitted:

Fresh Water Saline Water

m3/day m"/year m3/day m3/year m3/day

600.00 219000.00

10. Details of ground water abstraction /Dewatering slructures

"DWLR - Digital Water Level Recorder

m'/day

600.00

m3lyeat

219000.00

I\4Pu

Total Existing No.:2 Total Proposed No,:o

DW DCB BW TW MP MPU DW DCB BW TW MP

Abstraction Structure* 0 O O 2 O O O O O O O

'OW- Dug Well; DCB-Dug-cum-Bore Welli BW-Bore Well; TW-Tube well; MP-Mine Pit;MPu-Mine Pumps

1 1 . Ground Water Abstraction/Restoration Charges paid (Rs.): 7428183.00

12. Environment Compensation (if applicable) paid (Rs.): 0.00

1 3. Number of Piezometers(Observation wells) to be No. of Piezometers Monitoring Mechanism
constructed/ monitored & Monitoring mechanism.

DWLR'. DWLR With Telemetry

0

Manual

02

18n 1, qrrFrlr{ ErS{I, qEft-6 +g. T{ ft'd - ll00ll / r8/ll, JIlnlnag:lr'uousc, rrrrsnrgh Rord, Nslr Dclhi-l l00ll
Phone: (0ll) 23J$56r Frr: 23382051,23386743

\\'ebsia.: car r'roc.gov.itr

ffiffiffiffi
s,\\'E \\.\triR - s..\\'l. t Ifl;

({q-d f{6r$ td ot-{rqfr srIM rr{)

1 I
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V.lidity ol rhi. l{OC .h.ll b. *bj.cl lo cmDli-@ ot lh. tollo*lnC condition!:

ilandatory cdditionr:

,;.l6l*on shalr D€ c;niun,ele; b lhe cG\ /.A wlhn 30 d.vs or granl or No Oqodon cenif€t€

2) Propo.enrs 6hall ma.dato.ily gsl waiBr ntu mete. @lib6l6d fr@ 6n .uthdi26d 3!6.cv dlca in e v€r'

3r consuucrd ol Du@ssurl obs€Mxo st5 (piezd.tB6) td greund wal6r l.v.l .Midi.g sh6! b. m..dstdy e p.r S.dro. 14 d Guid€liE! \ 4.t . bvol .da.rlail b. md o!.]labb to

ctwa rnro,on *eo xirar Oeta ed oudoh6s lq constru.tir ol P€zomotss e tivs.l in Anreuall of ths glidoliB'

through lh€ web Porlal

am No6mbq) n d6 s w6x s bufit z@5 0l llts mm

6) ln 6e ot mhno prcjec! the fm shalt submi water qualty r6pon ol mine di!*ha,96/ spa€e no.n Govl. apP.ovsd f{AaL ac.ndiI6d Lb.

7) The 
'im 

shal Gpon cmptian@ of ih6 NOC @ndilions oh€ in lhe w6bsn€ (ww,cgwa-hoc.gov.in) $thin ono yoa. tom ttE d.l. ot a.su. of ll. NOC.

C'GWA A suct ir(ustr;;shal b€ rcqli.gd ro redue rhei. grou.d wat€r us€ by at lsasl2o% ov€r tl€ nod $tr* yo6E lhrdJgh ap9.op.i.t€ flt€r|s

or Envtrsmenr (Prcrodn) Ad. 1 986

srructu.e/discharg6 ot dnLrsnts or any such maltor as applicabla

G.neral @ndluor.:

12) The propdEnt sha[ sek p.id pomisslon fM CGWA lo. a.y hs€s h quan!,m d grdidrat€. sbslracdon (tlEe ts ltd Frni!.d ii NOC ls 39.olic Fiod).

1 3) Proponenlg 6ha[ inslall rool toP rain wsler haru6ring in th. PEmi* 6s per lh. €rsling boildi.E by6 lsw6 n lh. p.€mi$.

sb.€d and put to b€n€licial use by lh€ lirm

16) wtercver ,easible, equirem€nt or w.te, ro. grenbe{ (ho.ljc1Jlure) shau b€ mel lron Ecvd€d / lrealed w.d. w6ld.

m;stucr€d wlhn 3 months o{ lh€ |ssua.'e ol NOC Th€ fim shall also mslr€ sal€ dBpos6l of salino r€6kiue, il 6ny.

1a) Unerpe.ted wnaids ih inno* ot g@nd wat€. inlo th. mine pil, if ahy, shall b€ ..pon6d to $6 @n@h9d R€gionai Oir.do., C.nlr.l G@nd W.ld 8ord.

19) ln @s6 o' liohtion of atry Noc condilioN, lh€ agplica.l shall b6 liable !o pay lhe P..3lt€! as ps s€ctlon 16 ol Goki€liE

20) TNs NOC does 
^or 

absdE th6 propon€ors ol rheir ouigalio.r / Gqui,e|rHt to obl6b olh€r ststriory .nd adri.irl,alire d6aBc6 lr(tn agp.opriato &tt ili}6,

f€r ls and E\s d6cr3ro.E nd€pendenuy ol lh6 Noc

ov€r poss€ssion ol rto premis€s

23) This NOC b bo6s issu€d eitrlout any pftiudice lo h€ diredjons or liro Hon bl€ NGTrood dd€B il cr$. r.lalod lo grotr]d w3t . or sry o0l{ rsldgd mdst

water abslradion chdoovqrou.d walor rasldaiion char96s, shall @rtiru6lo regulrly mairiah artlcbl ,€ctla 9o sl^/.iljB.

cPca [sr) ns6d to und€rlake nec€ssary w6rl h€ad p.ot€cliol m€*ur6s to enus pr6v6ntion of gfoond watar Pollulion as P€r Anna(ur8 lll or h€ guid€lin€s

contminalim ol su.facs wat6r.

30) Ihis NOC ir issu6d subjecr ro lie de€rane or Expen Appraisal Commitlse (EAC) (it applicabl€).

PP a.d dtcsn d d.iling agErry shalliointly b. h€ld rcspo.rsibb 5nd pe.d adixr t. p6r qt4l Gd€nvrl€nl rul€s stEll b€ lak€.r

lNon{ompll.nc. of tho cmdition. m.ntion€d abov. l. llk ly lo r..ult h th. c.r6.ll.Um of NOC md l,rg.l .cdm ag.in t Ol. propoo.nll

18/11, \,ITIFIrF 6fg$, qr{RiE n-g, T{ fffi - Il00ll / 18/ll, Jnnrnagrr ltouse, itransiogh Road, N$v Delhi-ll00ll
Phooe: (01l) 23J83561 Farr 23J82051, 2f,386743

\Ycbsile: cgrya-tror.gor.io

qr$ dfli - d-i-{ a-{ri
s,\\ I: \\,\Tftt - s,\\ l; I_ll'E
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qr{d stirR
qd {fr qrrf,q

rd {srqr, Tfi f{6rs
3{tr.iqr qtcfur frrtrrr

ffiqrFqqcfi-firur
Governmsnt of lndia
Ministry of Jal Shakti

Oepartment of Water Resources,
River Devslopment & Ganga Rejuvenation

Central Ground Water Authority

TRACTION
(Tnf, F{6rS t{.ffirqfr rrIIoI rA

NO OBJECTION CERTIFIC E (NOC) FOR GROUND WATER ABS

Projecl Name:

Project Address:

Village:

District:

Pin Code:

Communication Address:

Address of CGWB Regional office

M/s Kaiaria Ceramics Ltd.

, M/s Kajaria Ceramics Ltd.,(unit-iii)

Gelpur Block

Alwar State

Tijara

Rajasthan

M/s Kajaria Ceramics Ltd., 19 Km. Stone, Bhiwadi Alwar Road, Village Gailpur,
Post Tapukara,, Tijara, Alwar, Rajasthan - 301707

Central Ground Water Board Western Region, 6-a, Jhalana Doongri, Jaipur,
Rajasthan - 302004

1. NOC No.: CGWNNOC/|ND/REN/3/2025I10494 2. Date of lssuence

3. Apprication No.: 2t4t4s4tRJ^NDt201o o 
fdiiflp;oro,

5. Project Status: Existing Ground Waler

7. Valid from: 2410912024

9. Ground Water Abstraction Permitted:

Fresh Water Saline W--ater

m"/day m3/year m3/day m3lyeat

395.00 144175.00

6. NOC Type:

8. Valid up to:

Dewatering

m3/day m3/year

13t0112025

Over Exploited

Renewal

23l)gt2o26

Total

m3/day m3/year

395.00 144175.00

t 0. Details oi ground water abitraction /Dewatering structures

Total Existing No.:2 Total Proposed No.:o

DW DCB BW TW MP MPu DW DCB.. BW TW MP MPu

Abstraction Structure. O O O 2 O 0 O O 0 O O O

'OW- Dug Well; DCB-Oug-curn-Bore well; BW-Bore Well; TW-Tube Weli; MP-Mine Pit;MPu-Mine Pumps

'l'1. Ground Water Abstraction/Restoration Charges paid (Rs.): 1838660.00

'12. Environment Compensation (if applicable) paid (Rs'): 0.00

13. Number of Piezometers(Observation wells) to be No. ot Piezometers Monitoring Mechanism

constructed/ monitored & Monitoring mechanism 
Manuar DWLR.. DWLR With reremetry

"DWLR - Oigital water Level Recorder 1 O 1 0

(Compliance Conditions given overlea0

This is an auto generated document & need nol to be signed.

18/1 1, qTrr{rE Erg{I, qr{Rfd +g, "d ftd - 110011 / l&u, Jlmn8sar llouse, ll,nsio sh Ror'I. }ie$ Delhll100ll
Phone: (0ll) 2J3$56r Frr: 23382051,21386713

Website: cgws-noc.gov.bl

ila"rn-*{aqqid
s,\\'ll \\,\ IhR S.,lYll LIlli
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'validity d thi. NOC ah.ll h. .ubj6t to cornpli.rc. of th. follot''tg con'liliom:

Mandarory .ondilion3r

,,i.a,.u.. 
"n"r, 

o. 
"ir.rnr"t; 

to lhe ccwA w hn 30 davs ol s€m or No oq€don c€rlifelo

2) Propdents shall mandabnly gel watsr now metlr elibEted trom an 6uthdiz6d agoncv d€ in 6 v'5r'

;'cfil;;o ;fil;r 
-o.t"ll6d 

suld€lms ror c;studon o, pi6zomersls s6 erv6n in Ahnaxtr€-rl ol tt'6 sui'elh€e

4r proDon.nts shat honrd qu.liry ot g@nd watd rm rh6 aD6r,aoon 6uuc1urc(s) on@ n a y..r. wslet Gsmpl€. lrm bm e6r, ub. -.rs / dug mll6 
'rEl 

b' @ll'('At drtrls aFuMev dary

;a-;;:;;;;;nrlii,;&;dir"o iim*ro.a" r*-u".i" p.,"ma.o r"a,* ai.i -*r. r'ia,y *r.e. p"i$"e.i -s€.," dIIn xl!.tc uatr qoat tv oat 't'tt uc me dabbr' 
'o 

cGwA

thro(rgh tlF w€b portal

a;o Nov6mbdr 6@€ as rel,as oulld zNs ol ltE m'B

6)hceolmhhgProjoctlhefimshallsbnlwaldqualityrcpoltofmhsdiscta€€l6eopa9.frmGon.5pp.ov€d/N^BLeeJ€dilsdlab,

7) The fim shal .€port cmptiahce ot the Noc @dirions @line i. lll€ w€bsne (ww.!gwa-ne.9ov.in) wilhin oru year ftom lhs dal6 ol Bsu. ol tiis Noc.

;'G!rfi:;i';;;;d.";i;ii be requreo to rear:ce ureir eround wat6r use by ar reast 2ool 0!6r the n€xr rtu6€ v€ars rh'ouch aPprop.ral€ m6*|5

o{ Envron€ lProtedrd)Acl 19&

sr';dure/drscmro. or erR€nls d 3nv su.h matlor 5s 
'ppl@bl€

G.n.r.l condidons:

11) No addjldatg,tu.d w.tsab.lracrioo and/d dewatodng struclocs shallbs @nsl.ud.d lorUis Purpos. silhdt piroraPP.d.l ofUt CdlrEl Grcirnd WlltArlhodtv (CGW )'

12) The proponont sha s6oi prior p€rmissio. tr@ CGWA fo. aay increas€ in quatum ot gror.dwalgr absltaction (mo.6 lhan that ponilGd in NOC fo.sP€dfc p€tjod)-

13)P.opoials6}Bllinstall.@ttoPrainwa!..hary6sun9inthoPlMi*asp€.lh6ensungblildinoby€l5,.h0ap.dnss'

sro ed and p.,l lo b€n€ncElus€ b, lhe rlrm

16)vlhe.eve.lgasible'requircmmlofwarerto.g'eenbell(ho.liqJhule)shallbem€if.omrecycled/,sa!€dwastews!e...

i.l.,i.'JiJ *,rriii: .-r,."n ln€ $uarEs oi Noc rE nm srE arso i'Guo saro disposar ot sEllns resdu€' anv

1 S) Unexpo.t€d vadalions in infl.w ot g.ound watsf inlo nB mh. pil. il any, shal be rcpo.Ld lo th€ co.'c.m€d R€!iof'.1 Di.!do., c€ntr.l Grouod w6ter Bosd.

19)lncas6olviola!$ol.nyNoccoiditlons'th€apPlicantshalb€liablotopaythsp6nsllis6asp€rssctff16olGuiddlB,

20) ThiE NOc d@3 not absolv€ $s prcpol€.rts of th.r. ot ligato.r / .equir.nBnt to obt h olh€r sldltory a.d odminislraliY€ d.ar oB frcm arp.oF.t6 hodu.s.

m;rils and laks d€cisions indop€ndentlv or lh6 NOC

over possession ol lh€ Prcmis6s.

23) Thi6 Noc is b€ins issued without any prcjudi@ b lne dirsclrons ol lhs Hon'bl€ NGT/coud ord€ts in cas6s rslat€d to lround lldsr cr a,|v olhar rclal6d ma[6rE

i"1", J5ili-i Jii""6,;; *ir.r resr*.t,on o-ges. st'aircontn. e to reeueav mana anf..,r rschalp srrucrur's

i;cri ii.liiJ.liii i,r,o"-".r" i"..'*.v i"[ m"o p.oi.-ai- maa-sur$ to ;nsu€ -pr€ventioi 
of snalr'd wat6r PoMion 63 por A.rEMo lll or uE e(liroliEs.

contd[inalim ol s!.face wale.

$i i;; nd;;;;t; ro rtre irearance u erper App'aisar cdnmfl€€ (EAc) lrr 6Ppricabr€)'

ii iii ii iifi'"i a.i,i^c.cencv s-t aiiiornitv ti nero 
'e"ponsDra 

snd p€tlai sdion as Fr onat c'ove(lrlnmr rulg. st'8ll b€ Lt'€n

(Non{ompti.nc. ol ih. co.r.ltotlr m.ruoo.d .bo$ i. lik.ty ro r.drlt ln ih. c.nc.ll.tlo ol t{clc .nd hrrl r.ton .gdnd ih. PrcPooi{-l

18/11, EtTrFITt 6tirg, fiifri-d +9, i{tdt - lt00ll / l8/ll, Jrutrag.r House, Mro3irgh Rord' N.ly D.hi-ll00ll
phorc: (or r) 23ji356r l::;ffil,J, ""rn,

-ll{=ffi-:ffiffi
sAvE wATlIIt - SA\/U Llrf,
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CERAMICS UNIT-I

SETTLING TANKS SLUDGE

Nov-24

FIRED TILES BROKEN

in MT

6475.65 708.20

/

ClosingConsumptionReceivedOpeningMonth
L96.L70600.000602.050194.r20Apr-24
251.730530.00058s.560L96.L70May-24
272.790590.000611.06025L.730Jun-24
2A9.430572.000s88.640272.790Jul24
284.O20510.000504.590289.430Aug-24
286.950602.930284.020Sep-24
290.900620.000623.950286.950Oct-24
300.190605.0006t4.290290.900
299.150615.000613.960300.190Dec-24

5242.O005347.030 II

Month
Opening

broken
tiles

Received Sa le

Reused

after
grinding

Closing

broken
tiles

Apr-24 68.87 548.O7 363.91 90.74 162.29

May-24 1,62.29 459.9 472.63 81.38

Jun-24 68.18 385.05 44.08

Jul24 280.57 1096.51 1005.67 s3.21 318.20

Aug-24 3L8.2 1003.28 639.25 71..91 6t0.32

Sep-24 6L0.32 9t8.79 1.209.55 64 255.s6

Ocl-24 255.56 92r.04 732.58 83.88 360.14

Nov-24 360.14 923.42 814.06 94.15 375.35

Dec-24 375.35 1081.33 852.95 L24.85 478.88

e

600.000

68.18

64L.52 280.57
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CERAMICS UNIT.II

SETTLING TANKS SLUDGE

FIRED TILES BROKEN

in MT

5347.31. 1109.49

ClosingConsumptionReceivedOpeningMonth
101.830105.000L66.370Apr-24
63.340120.00081.510101.830May-24
715.670L47.950200.28063.340Jun-24
r42.590r,5s.000181.920115.670)u124
209.450155.000221.8601,42.590Aug-24
162.450170.000123.000209.450Sep-24
97.310203.000137.860L62.450Oct-24
57.0901s5.0007L4.78097.3L0Nov-24
100.430158.00020r.34057.090Dec-24

1.368.950L303.010 I

Month
Opening

Broken

tiles

Prod Sa le

Reused

after
grinding

Apr-24 L63.82

80.87

s09.43 5L5.74 76.64 80.87

May-24 515.58 400.66 141.42 54.37

54.37 770.5 451.03 L56.49 277.35

Jul24 2tt.35 908.8 8s2.36 120.63 153.16

Aug-24 153.16 807.2 s11.35 307.29

Sep-24 301 .29 799.08 451.08 1,45.71 509.58

Oct-24 509.58 761.46 857.35 L42.6L 27t.07

Nov-24 27L.07 727.L2 6t3.23 134.91 250.05

830.68 694.5 49.36 336.87

40.460

a/

Closing

Broken

tiles

Jun-24

t41.72

Dec-24 250.05
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GVTU.III

IN MT

FIRED TILE BROKEN POWDER REPORT FOR 2024-25

SETTLING TANKS SLUD GE

Opening Receipt Consump Closing

Apr-24 256.83 250 385.09 121.74

May-24 121.74 397 467.75 50.99

Jun-24 50.99 339 327.21 62.78

Jul-24 62.78 248 264.58 46.2

Aus-24 46.2 313 303.59

Sep-24 55.61 245 31.07

Oct-24 31.07 269 254.06 46.0'r

Nov-24 46.01 309 327.4

Dec-24 27.61 180 7.174

TOTAL 2550 2799.66

Opening Receipt Consump Closing
Apr-24 117.23 342.91 251.26 208.88

May-24 208.88 448.07 554.41 102.54

Jun-24 102.54 426.02 55.7

Jul-24 55.7 494.93 533.52 17.11

Aug-24 17.11 375.47 308.02 84.56

Sep-24 84.56 361.79 378.6 67.75

Qct-24 67.75 460.62 45'1.66 76.71

Nov-24 76.71 426.24 400.22 102.73

Dec-24 102.73 406.48 461.64 47.57

TOTAL 3742.53 3812.19

55.61

269.54

27.61
200.436

472.86

^,/.,

./)
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Scanned with ACE Scanner
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ffi hiwad! Jatr Pradushan Nivaran Assoe iation
site CETP olfics : opposite New Bus Stand, Tiiara Road, Bhiwadi-(Rajaslhan).301019

-' 
iiriolir" i geszaagaat, E-mail : cetPpradushan@gmail'com

CIN : U41 000R.1201 8NP1060720

8]PNA/ZOZ4-2.517O9 10-01-2025

M/S Kaiaria Ceramic5 Umited,
l9 KM Stone, thiwadi-Alwar Road,

village Gailpur, Post Tap!kara
(Oistrict (hai.thal-Tijaral 301707

Dear Sir,

SOTID WASTE SENT TO DUMPING YARO. RAMPUR MUNDANA. BHIWAOI.

with reference to your letter no. KCL/KA. & PRASHA/2025/334 of date. we wish to advise that M/S Ratan
Enterpris€s (who is so called your authorised atency for sending solid waste to Dumping yard) dumped
the solid waste through 130 dumpers on different dates as below:

Uate fto. ot 0r!€ I tiq. ol Oumper

2744-20L4

29-08.2024 6

30.09-202i1

28-l+2024

27-05.2023

u

Youn laithfully,

,bL"
CHAIRMAN

13.04-2023 2

27.06-202)

{
.1

l9-0E-2021 .1

30-0+202!

423-Ir-2021

l1-12-2023 4

I29-01-202.r

I

i zzoz.rozc I e I

i-r.-or.r* 1- ,_.
I

i :roo.zozr i o I-r*-.rT--l 1 27-05-2024 1 81
l-r*.rr.-T---
| ,*r.roro L I+

| ,*r,.roro i , l

F rAr,--T--Bol
I
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i5-rqrfrrt[: qITrIqurqtrqrirg{, u'o rto trm-rtT

1. NOC of Palpur ka Johad

irfta 
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*"rrr4.
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lit.941479334 9672565s4
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0
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VILLA6E PANCHAYAT NOC
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Kajaria Ceramics Ltd.
19 KM Stone Bhiwadi- Alwar Road,Village - Gailpur ,,Rajasthan,Oistrict- Al
Rajasthan-301707,Ph.No.01493-243501 ' Kaiaria

!r*lr.rorra,ourwcrro

oRoERNo:14/00002439
INOENT NO :

YOUR REF. ;

DATE :28.10.2019 PAGE :1 of 'l

DEPT. :STORE GLP PVT/GW

OUR REF. :

GSTIN No :08AHNPS4008A'lZl

State Code :08

Vendor's Address
GANESH ENGINEERING COMPANY
F-174A,PHASE lST,RIICO
BEAWAR,3O5901
RAJASTHAN]NDIA.

RATE DISCOUNTUNIT

Rs/Unit Val.

AMOUNT

Rs.

HSN

Code

QUANTITYMATERIAL DESCRIPTIONNo

0.0

0.0

0.00

0.00

1,301,000.00

271,000.00

SET

EA

1 ,301,000

271,000.00

8474

4474

t-v

1.00

1.00

01

o2

BALLMILL COMP.WITH ACCESSORIES 6'X1 6'

SILO 50MT CAP

t-/'
1/ .J'(v'F {vl" /

our GSTIN Particulars are given below

cSTlNNo. :08AABCK1613R1zB
State code. :08

PAN No. :AABCK1613R

1,572,000.00

141,480.00

141,480.00

TOTAL

sGsT @ 9.oo %

CGST @ 9.00 %

Remarks:
FOUNDATION'S DRAWING IS REOUIRED, ERECTION INCLUSIVE

't,854,960.00
EIGHTEEN LAKH FIFTY FOUR THOUSAND NINE HUNDRED SIXTY Rupees On ly

Total
Amount

1. PRICE :Delivered at our Works/FoR BEAWAR BY PATTY TPT'

2. PAYMENT ;30% advance 60% ag.proforma, 10% after 30 days

3. DESPATCH TNSTRUCTTONS :To be collected by us/to be sent to STORES DEPT. at our Works Village ' Gailpur ,, District'Alv'ar

4. DELIVERY PERIOD : As Per Above Delivery Schedule

5. RECEIPT TIMING :Materiat witl be received between 9-00 AM to '1-OO and 1-30 PM to 5-00 on Monday to Friday onlv'

6. ENQUIRIES :Always quote our Purchase order No. & Date on all Bills & challans or coffespondence to ensure prompt action

The bill should be rounded off to the nearest rupee'

T,GSTAMoUNTwillbereleasedafterTAxispaidandreflectedunderGSTR.2AinGSTNPortal.

Authorized Signat

DESPATCH & PAYMENT INSTRUCTIONS

corporat€of,ico:.r1lBlExln',i,ohanCo.operatvelndustrialEstale,Ma$uraRoad'NewDelhi.r10044,Ph.:+91.11-2694&0s,Fax:+91.11-26946407

Regdoffico:sF.ll,secondFloor,JMoRegentPlaza'lvlehrauliGurgaonRoad,V.llagesikandeQurGhosi,Gurgaon.l22ool.Haryana'Ph.:+91.0124.40812E1

cl'{No.:L26924HR1985PLco56150,E.m.il:info@,(ajariace.amics.com.w€b:wtw.ka,arjacefamics,com

(

/

fr/"/-
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Kajaria Ceramics Ltd. Kajafi,Age - Gailpur ,,Rajasthan,Distric!
1

19 KM Stone Bhiwadi- Alwar Road,Villa
Rajasthan-30'l 707,Ph.No.O1 493-24350

Vendor's Address
GANESH ENGINEERING COMPANY
F-174A,PHASE 1 ST,RIICO
BEAWAR,3O59O1
RAJASTHAN.INDIA.

GSTIN No :08AHNPS4008A'lZl

State Code :08

PAGE :1 of 1ORDER NO

INDENT NO

YOUR REF.

14/00002438

30018944

DATE

DEPT.

OUR REF

26.10.2019

STORE GLP

RATE DISCOUNTNo MATERIAL DESCRIPTION HSN

Code

QUANTITY UNIT

Rs/Unit

AMOUNT

Rs.

1,301,000.00

271 ,000.00

8474

8414

{r.

1.00

't.00

SET

EA

'1 ,301,000.0

27'1,000.00

0.00

0.0

0.0

0.00

BALLMILL COMP.WITH ACCESSORIES 6'X16'

T)?2ly 27

-,5 ?t,/

hp

01

02

Our GSTIN Particulars are given below

GSTIN No. :08AABCK1613R1ZB

State Code. :08

PAN No. :AABCKI613R

'1,572,000.00

14'1,480.00

141,480.00

TOTAL

sGsT @ 9.00 %

cGsT @ 9.00 %

Remarks:
FOUNOATION'S DRAWING IS REQUIRED. ERECTION INCLUSIVE.

1,854,960.00EIGHTEEN LAKH FIFTY FOUR THOUSAND NINE HUNDRED SIXTY Rupees OnlvTotal
Amounl

DESPATCH & PAYMENT INSTRUCTIONS

1- PRICE :Delivered at our Works/FOR BEAWAR BY TPT.

2. PAYMENT :30% advance 60% ag.proforma, 10% after 30 days

3. DESPATCH INSTRUCTIONS :To be collected by us/to be sent to STORES DEPT. at our Works Village - Gailpur ,, District'Alwar

4. DELIVERY PERIOD : As Per Above Delivery Schedule

5. RECEIPT TIMING :Material will be received between 9-00 AM to 1-00 and l-30 PM to 5-00 on Monday to Friday only.

6. ENeUIRIES :Always quote our Purchase Order No. & Date on all Bills & Challans or Corespondence to ensure prompt action,

The bill should be rounded off to the nearest rupee.

7.GST AMOIJNT will be released after TAX is paid and reflected under GSTR'2A in GSTN Portal

Authorized Signato

Corporate Offic6i J-1/8,1 Extn., Mohan Co-operative lndustrial Estate, tllathura Road, New Delh! I I O 044 , Ph.: +91 _1 1-26945409,Fax: +91 '1 1'26946407

Regd OfficG:SF-tl,Second Ftoor.JMO Regent Ptaza,Mehrauli Gurgaon Road. Village Sikanderpur Ghosi, Gurgaon ' 122oo1.Haryana, Ph.:+91 -0124_4081281

clN No-: 126924HR1985P1C056150, E-mail: info@kajariaceramics'com. W€b: www kaiariace'amiB 6m

stto 50r\,,rr cAP.

{A/*

T r*-T_tl

120



Kaie,mm
Rei'erence No.: KCLP &Ai2O23/

To,
Thc Regional Officer.
Raiasthan State Pollution Control Board Office,

Bhhvadi,
Distt: Alwar ( Raj.)

Date: December 11,2023

UNIT-I

I

Ref.: Yorrr lctter no. Fl4/Tech Ahvar (80) / RSP CB/MUID / 542 to 544

dl tcd 19107 /2023

,J

(D CHOT]DTIAR\')
CHIEF OPERATING OFFIEQR

EsR--
Enc[.: As above

Cc to : The Member Secretary, RSPCB' Jaipur
: The SEE & GIC MUID)' RSPCB' JaiPur

Kaiaria Ceramics Limited
19 l(. i,'1. Srone, Bhiwadi - Alwar Road, Village: Cailpu., Post Tapukara, Distt luwar [Rai ] Pi0: 301707 (iNDIAl

Ph.:+ 91-i 493{43 501, 243601 Fax:+91-1493-243511 E'mail: gailpur@kaiariaceramics com

R;!ist€red Offi.e : SF-l l, Secnnd liln0r JMD Regenr Plaza, Mehrauli Gurgaon Road

V,rl.-s,li.rrricrpurGhosr,Gurgaon, Haryrna 122001 Ph,:'91-124-4081281

CIN No. , 1.26924H R198SPLCl]56150

Web, : \ft,w.kajariaccramics.conl

Sub.:

details ofmodification kit is as under :

ATM-120 Snrav Drier

SS304 perforated plate @ 3350 mmx5 mm thickness, A20 mm opening

No. ofSS 304 swirl nozzles = l6 nos.

No. of ceramic roller pieces @ 2" x2" = 2200 pcs

ATI.I40 SD r:lv Drier
. SS304 perforated plate 5 mm, thickness @20 mm, opening diameter @ 3750 mm

. No. ofSS 304 swirl nozzles = 17 nos.

- No. of ceramic rollerpiecesA2"x2"= 3000pcs

originally, there was only 3" SS Pipe with 4 mm slot whjch makes water curtain at the entry duct of wet

."pii"toi"f 
"ff 

spray drier models. After the modification, the stack-monitoring test were done by M/s

Enviro Lab, Bhiwadland test reports are attached for your kind reference and therefore we are requesting to

you kindly grant us CTO to our tlnit - I.

This is for your kind information.

Thanking you,

For ERAMICS LIMITED,

Show cause notice for intended refusal of application for Consent to Operate under the

provisions of Air (Preventior and control of Pollution )Act 1981 aud water (Prevention and
^Control ofPollution) Act 1974 and intended closure directions under section 3l(A) ofthe

Air ((Prevention and control of Pollution) Act l98l and under sectior 33(A) water

(prevention & control ofPollution )Act 1974 ofyour ceramic tiles manufacturing industry

iocated at 19KM Stone, Bhirvadi-Alwar Road, Gailpur, Tapukara, Tehsil-Tijara, District -
Alwar

Dear Sir,

This is in reference to your show cause notice reference letter no. : F l4 / Tech-Alwar (80) / RSPCB

/}IUID 1542 to 544 d;ted lg/07 /2023, the following corrective action has been taken against Point

no. 9 (Sr. no. 6):

We have re-designed and installed Wet Scrubber Internals with Sieve Plate and Ceramic Pall Rings along

rvith water Spra! Nozzles and pumps in both Bio Mass fired spray drier model: ATM-I20 and ATI-140. A

"opy 
of prrchar" order of Wei separator modification kit and drawing is attached for your reference- The

,

'k,,,t*

DNV.GL
t.^!u!!!qsl!{l!i!.!
sA 300 0 lso.irt altoMr,bil'n )

Nn,!rono.H€jdl & 53fery]

Annexure-27
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(,

Kajaria Ceramics Limited, Gailpur
Wet Separator ( Unit-l )

1CE lcs Lt&i:tTrr

_i
CHtrUDHARY)
ting 0flice r

FIGI]RE _ 1

tati)

I Lli
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Kajaria Ceramics Limited, Gailpur
Wet Separator ( UnitJ )

6{

l\

/lJrCS LIMITED

.. :1r:-l ililic*r

FIGURE _ 2
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I

c2

0RDER No -.;4oo$g2s47
l$06lfr HO r3*tgt3€C
YOUR RET. :

DATE ::2,t3.2023
OEPr. :STORE 6Lp
otrn REF- :

PAGE rl ot l

12s

Mrcs

t-

illll el]]Al r::aicR:g.]o:l HSN

i.J;i 3Ef^11^1(fi #Ci)I,-ic&n*+t lilOtEL .t

1{5I SEPAFATOR t{C}IFICATtCs'r troDg- fla

Ou, 6sTltr, Prrtlcolrro ..rg llven H*w
G6TNNd. SSAlEO<16r3qrZB
Btra! Cqdq ic8
PANtlo. SABC(16rli

T9:nl

l. PRICE ioel:.,,o.ed at olnll'orks/FoR Fiif,LlAdAD
2, PAYE{E'IT ,

;.€5T Aryl$UllT wiu tli refenied a,le. I4x.,r.!rid i$d 
'efodld 

r$dlrd.STR -AA ir {ieyN podsl.

C!,F.r&C16..:J,tS-,6,n,!,E0r+a4.,,t.3dbctlrdfalr,tdi6tSd.{.,aerOaB&t$ a , 
p* }*.!.i l.2€ia!a!r$.x €r.I r.tagar.a,

3. DASp&TClt tNslp,Ucitoiis :To bi, do,trdsd-byu34o be icflt Io STqfiES qE pT. 
$. q,{V{Gft$ yl,trls - Galtpur,, Ulskicl" Atirnr-4. OELTYERY Pf,RiOD : As Psr Abo,! B.tsFy SohedL&

5. AECEIFTILING Uaieri8l* be,.sc{iy.a b€trs$ S{0 tdto 1{0ar1*{130 pf,t *o 5*i ofl lrend*l k] Fridoy edy.
8. ENOUTR1ES Alrrsyi (rlote Otn P\,4h*se O.d€ ih, & &:6 on dl Sb & i:ttifldis or Co*re.Jrandc{os lo e!!ru.E pro{rpl arlho.

?hs ti:i *o!id br .n,|trded art 13 dto r&eSl $10+e,

.ER CHOUD}IAR

I

,rArf 0rscoutlTur.{iT

1.00

1

1

q75,

roral
FREIGHT 

'I{AR6ES,GSr6" 16-00 %

Rupcrs oNE Peii6s,x TEAr{
On

I

i
I

I
t

I

1

I

I
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I

I
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Kaiexie

I

nking you,

CS LIMITED,

(DR Y)

Cc to : The Member Secretary, RSPCB, Jaipur
: The SEE & GIC MIrID), RSPCB, Jaipur

Kaiaria Ceramics Limited
19 l(.|v1. Stone, Bhiwadi - Alwar Road, Villagc: Gailput Post:Tapukara, Distt. Alwar (Raj) Pin:301707 (INDIA)

Ph.:+91-1493-243501,243601 taxr+91{493-243511 ['mail gailpur@kaiariaceramics.com
qegirtered Office rSr'11,Sccond FIoor; Ji,lD Regeot Plaza, Mehrauli'Curgaon Road,

'ill.-sikand.eur Ghosi, 0urgaon, HarJana - 122001 Ph.: +91-124-4081281

llN No. : 1.26924HR1985P1C056150

Web.: wwwkai:rrirceramics colll

cLlP&A/20231 D

To,
The Regional Officer,
Rajasthan State Pollutioh Control Board Ofiice,
Bhirvadi,
Distt: Alwar ( Raj.)

UNIT-II

I{cf.: Your letter no. Fl4lTech Alwar (537) / RSPCB / jvIUID / 621 to 623
dated 0l/08/2023

Su lr Slrow cause notice for intended revocation of consent to operate under section 21/22 of the
Air (Prevention & Control of pollution )Act, l98l and section 25/26 of the Water
(prevention & control of pollution )Act, 1974 and Authorization under Rules, 6(4) the
provisions of Hazardous and other waste Rules 2016 and intended clousure directions under
section 3l(A) ofthe Air (Prevention & Control ofPollution) Acq l98l and under section
33(A) Water (Prevention & Control ofPollution )Act,1974 of ceramic tiles manufacturing
Industry located at l9 KM Stone, Bhiwadi Alwar Road : Gailpur, tapukara, Tehsil - Tijara,
District : Alwar

Dear Sir,

This is in reference to your show cause notice reference letter no. : Fl4/Tech Alwar(537)/
RSPCB / MUID / 621 to 623 dated 01108/2023, the following corrective action has been taken
against Point no. I I ( Sr. No. 6) :

We have re-designed and installed Wet Scrubber Intemals with Sieve Plate and Ceramic Pall Rings along
with Water SprayNozzles and pumps in Bio Mass fired spray drier model: ATM-l l0 and in ATI-i 10 spray
drier, old wet separator replaced with newly designed wet separator. A copy of purchase order.of Wet
separator modification kit, wet separator and drawings are attached for your reference. The tietails of
modification kit is as under :

ATM-110 Srrray Drier
- SS304 perforated plate l3350mmx5 mm thickness, 020mm opening
- No. of SS 304 swirl nozzles = 16 nos.

- No.of ceramic roller pieces A2" x2" = 2200 pcs Nr .,V 2g
ATI-110 Snrav Drier

- Wet separator replaced with newly designed wet separator, details attached A_Zb 2 b -

Originally, there was only 3" SS Pipe with 4 mm slot which makes water curtain at the entry duct of wet
separator ofall spray drier models. After the modification in one spray drier and wet separator replacerent
in anotheq the stack-monitoring test were done by lWs Enviro Lab, Bhiwadi and test reports are attached for
your kind reference. e ap Zzr_ r_c--Q z--<-7_-+.-
This is for your kind information. l._J ec-<., ,_<-_>€- -f S e-FA n.,^ --rO r\.-
Tha

For
3o o.6/6qs fzJ> q.20,,.

CHIEFOPERATN\G OEI€€
Encl.: As above

j;-*\-jih

D I.JV.G L
EAgurul !!4r!-EtE
sa 3000 (so.i, 

^(ountbihql
rso 4s0o0 (H.r n & si:l,.l
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Kajaria Ceramics Ltd.

oRDER a,ro 34!0o6mg1?
|NOEUI NO :3t0323S0

YOUR REF. i

AATE ;??,f,.!,2O23
DSPT. :aToRE G!.P
OUR qEF. :

PAGE I o' 1

rc$ i.l ITEO

OUOHARY
Ch!el 0perat!ng 0ificet

GSnN No .:06AWPC;rirXl Z;
.Lat

BST SEPAqmfi irootFrcA'itolt MooEL 14$

,.,,iFT SSFAfI^T(N MODIF'CATION.i{ODEL 1:O

W€I sEPARAIO* HCAFI:ATIO'iI O&L IIO

Rllrl aris:

r-**$.i${8tt** -8r': l-?arj&ra

Stlto

I

I

I
I
,

I

I
I
l

n

s3

'

}|

lotal
A0ro(nt

l, PRICE #iya,6d at o(n lVortr-FOR
Z PAY"E'T I

3. DESPATCH lllSTRUcIlol'lS :To Do .ogodod:by r*tlo.ie !.tt kr STOEES DEm. ?t olrticrk5-lil,tgc . Oat,Al. ,, ol:ttca. Alw...
d. 0e LIVERY PER OD : As Per Abc,,e oslvw Schoa&
5. RECT FT TtrAlHG .r,t ri{,nai wJi be rtroived bsrrts€h }{[i Attl to tS r!dt,a0 ptt ta 5.{g on}&.,t rjt rs F.id*, onty.
6. EN oulR Es 'ihl6,,r, (Ltote o.' purcrlase order No & o&to fi all 869 & cr"r*" o. c*r""p*rcaaoa lo aorro'pr*rpt oail,

The t il slroetd b€ 6vn&d of {c 1r)o rrarBsl .upoa.
;.esf AlrouNTnill b. relelsed rfte, TAX ls prirt .nd lrli.cted undBr*8Tk.?t ill GSIN poret

FAIE gtscouNTHSN

Codo
QUANTl-iY UNIT

Rsiunir v.t. i x Rs.

{75.00c.00

48r,500-00

Our GSTltl Portlcularsslt givsn bolgw
GSTIN llo, *8]AgCXltr3R]ZB
strtr codo. :c{
PAtl No. :.13BCi( 1E13n

Toftt
fiErc}t1 6fiAiE6€S
r!$t s 18"08 i6

r .404.000.90

€.0!o,00

z5J.e[}0-ot

SITTEEN LAKH SHTY THREE
Ottly

THOUSAI{D E16HI Paise I,863,800,01

I

I

-_-'-_--
ISNoI,JATERIALo€ScRlPnOh

t

,J

i

I

i

J

t
!

I

,

I

i

I

I

I

I

I

DESPAICH

I

I
j

l
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Kajaria Cera
19 (M Slc e th\rad ' Al!:r'ar Ro,d.vrlla
RiJasrhaI\.301 707 Ph No 01493_243b0

mics Ltd.
9c -Garlpul .Ralatlh,). tl'.tl.c:- A Kajar,i""ARCHAS REU

, F/PUR, c2

DATE .07.OA.2O24

OEPT, :STORE GLP

OUR REF.:

PAGE 1 of 1

GSTIN No J6AWPC3362K1Zg

State Code 0e

14/00003097
3J036672

ORDER NO

INOENT NO

YOUR REF.

Vendo/s Addross
CompanyAlRVENT COMPANY

FARIOABAD,121OO3

HARYANA.INDIA.

O ISCOU NTRATE AMOUNT

Rs.Rs/Unit

HSN

Codo

O U ANT1TY UNITSNo MATERIAL DESCRIPTION

0 305,000.00

305.000.00

0

Our GSTIN Particulats ars given below

GSTIN No. :08AABCK1613R1ZB

State Code. :08

PAN No. :AABCK1613R

TOTAL

rcsT @ 18.00 %

3 59,9 00.00
THREE LAKH FIFTY NINE THOUSAND N INE HUNDRED RuPees OnlY

Total
Amount

'1. PRICE :Detivered ai oorWorks/FOR FARIOABAO BY ACCURATE FREIGH

2. PAYMENT :100% Advance with Order -, ^,,. \tu^rlc vi|,a. . cr[our .. Dl€trlct. A]war.
3. DESPATCH Ii{STRUCTIONS :To be collected by us/lo irs sent to SIORES DEF'f al our Works Villago ' Gallpur " 

Dl€l

,t. DELIVERY PERIOD : As Per A5ove Oelverv Schedule

5, RECEIPT TIMING :Matenal wrrr oe recJwei cetweon s{O eM ro 1-Oo aod 1'30 PM !o 5-00 on Mond3y to F''day only

6. ENQuIRIES :Alwals quote out p""ttu-""iJ"' I'fo a Out" on olf B lls & Challans o' Cotespondanco to ensur€ prompl action'

,.":?";:l'""fr,'+tff l"Jl"H."j'.""r* ?ifi:rJlpra'lna '"n""'"4 'nd'r 
GSrR '2A in csrN Portar' 

^ /
ru/__

Authorirtd Signato

DESPATCH & PAYMENT INSTRUCTION S

,] .t.r;U. 2toil6!

c J.i

3r\

SE T1.00
01 WET SCRUBSER 2850M[1

305,000.00

54,900.00

j

I

I

l

I

I

I

I

I

I
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Kajaria Ceramics Ltd. ^ffi Kaiaria
t rxnrilonrl! \oui !YoR!D

19 KM Sione Bhiwadi- Alwar Road,Village - Gailpur ,,Rajasthan,District-
Rajasthan-301707,Ph.No.01493-243501

oRDER NO 14100002932
INDENT NO :

YOUR REF. :

GSTIN Nq :24AAKCS8465L1ZO

State Code :24

Vendor's Address
CompanySACMl ENGINEERING (lNOlA) PVT
LTD
PLOT NO.SM -50,

SANAND INDUSTRIAL ESTATE.II,AT VILLAGE
CHARAL, GIDC, SANAND,

RATE DISCOUNT AMOUNT

Rs.

HSN

Code

QUANTIry UNIT

Rs/l.J nit Val. %

SNo MATERIAL DESCRIPTION

0.0

0

0.0

0

0

914,500.00

'1,091,500.00

9'14,500.00

8474

8474

a474

0.31

0.37

0.31

EA

EA

EA

,950,000.0

,950,000.0

,9E0,000.0

01

02

03

Our GSTIN Particulars are given below

GSTIN No. :o8AABCK'I613R1ZB
State Cade. :08

PAN No. :AABCK16'13R

2,920,500.00

525,690.00

TOTAL

tcsT @ 18.00 %

Remarks:

3,446,190.00THIRTY FOUR LAKH FORTY SIX THOUSAND ONE HUNDRED NINETY Rupees OnlyTotal
Amount

DESPATCH & PAYMENT INSTRUCTIONS

1. PRICE :Delivered at our Works/FOR AHEMDABAD.

2. PAYMENT :30% advance 60% ag proforma, 10% after 30 days

3. DESPATCH INSTRUCTIONS :To be collected by us/to be sent to STORES DEPT. at our Works Village ' Gailpsr ,, District'Alwar

4. DELIVERY PERIOD : As Per Above Delivery Schedule

5. RECEIPT TIMING :Material wilt be received between 9-00 AM to 'l-00 and 1-30 PM to 5-00 on Monday to Friday only'

6. ENQUIRIES :Atways quote our Purohase order No. & Date on all Bills & challans or conespondence to ensure prompt action'

The bill should be rounded off to the nearest rupee.

T.GSTAMoUNTwillbereleasedafterTAxispaidandreflectedunderGSTR-2AinGSTNPortal.

Authorized Signa

corporate offic6i J-1/B-1 Extn., Mohan Co-operative lnduslrjal Estat6. Mathura Road, New Delhi_1lo 044 , Ph : +91_11_2594&09'FaI: +91_l1_26346407

Regd office:sFl l,second Floor,JMO Regent Plaza,Meh€uli Gurgaon Road, Village sikandeDur Ghosi, Gurgson - 122OOl'Harysna' Ph'l+91 -012&081281

CIN No.: 126924HR1985P1C056150 , E mall: info@kajariaceramlcs com' Web: wlwv kajariace'amica-com

DATE :23.06.2023 PAGE :1 of 1

DEPT. :STORE GLP PWGVT
OUR REF. :

WET SEPARATOR 30 MG/NM3 FOR ATE '110

WET SEPARATOR 30 MG/NM3 FOR ATE 110

WET SEPARATOR 30 MG/NM3 FOR ATE '110

fl/./-
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uNlr-ll ( ATI - 110 SPRAY DRIER )

001A20 044
E5 .MAIN 

FEATURES

2.3 DRAWINGS

2.3.1 DRAWING OF SEPARATOR WITH WATER SYSTEM (OPTIONAL)

Figure 2.3.1 - DRAWING OF SEPARATOR WITH WATER SYSTEM
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NC =- Normally

(Dr. RA
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'ffi
,1:,-+r

ar[&
.\$iY. Kaja#1#
Refercnce No.: KCL,?&A/2023/ Date : Decernber I1,2023

To,
The Regional Officer,
Rajasthan State Pollution Control Board Office,
Bhiwadi
Distt: Alwar ( Raj.)

Ref.:

Sub.:

You r Ietterlo. Fl4IIech Alryar (538)/RSPCIIAI U lD/ 618 ro 620 datcd 01/08/2023

Show cause notice for intended revocation of consent to operate under section 21122 of the
Air (Prevention & Control of pollution )Act, 1981 and section 25/26 of the Water
(prevention & control of pollution )A,ct, 1974 and Authorization under Rules, 6(4) the
provisions ofHazardous and other waste Rules 2016 and intended clousure directions under
section 31(A) of the Air (Prevention & Control of Pollution) Act, l98l and under section
33(A) Water (Prevention & Control of Pollution) Act 197 4 of ceramic tiles manufacturing
Industry located at l9 KM Stone, Bhiwadi Alwar Road : Gailpur, tapukara, Tehsil - Tijara,
District : Alwar

Dear Sir,

This is in reference to your show cause notice reference lefter no. : F l4 / Tech_Alwar (53 8) /
RSPCB / MUID/ 618 to 620 dated 01108/2023, the following corrective action has been taken
against Point no. 1l (Sr. no. 6) :

We have re-designed and installed Wet Scrubber Intemals with Sieve Plate and Ceramic Pall Rings along
rvith Water Spray Nozzles and pumps in both Bio Mass fired spray drier model: ATE-I l0 and ATE-65. A
copy of purchase order of Wet separator modification kit and drawing is attached for your reference, The
details of nrodification kit is as under :

ATE-I10 SDray Drier

SS304 perforated plate 0 3350 mm x 5 mm thickness, 0 20 mm opening
No. ol SS 304 swirl nozzles = I6 nos.

No. of ceramic roller pieces A 2" x2" :2200 pcs

ATE-65 Snrav Drier r;otr' 29

- SS304 perforated plate 5 mm, thickness 0 20 mm, opening diameter O 2950 mm
- No. ofSS 304 swirl nozzles = 16 nos.

- No. of ceramic roller pie ces A 2" x2" : 2000 pcs a%nS
Originally, there was only 3" SS Pipe with 4 mm slot which makes water curtain at the entry duct of wet
separator of all spray drier models. After the modification, the stack-monitoring test were done by lv[/s
Enviro Lab, Bhiwadi and test reports are attached for your kind reference.

This is for your kind information.

Thanking yo

F JA CERAMICS LIMITED,

R CHOUDHAR\)
CHIEF OPERATING OFFrcER\=€
Encl.: As above '\

Cc to : The Member Secretary, RSPCB, Jaipur
: The SEE & GIC MUID), RSPCB, Jaipur

Kaiaria Ceramics Limited
19 KM. Stone, Bhiwadi Alvrar- Road, Village: 6ailpux, Post: Tapukara, Distt. Alwar (Raj.) Pin: 301707 0liDIA)
Ph.:+91-1493-243501,243601 lax:+91-1493-243511E-mail:gailpur'@kajariaceramics.com
Registered 0ffice : SF-1 1, Second Floor; jl,{ D Regent Plaza, Mehrauli-Curgaon Road,
Viil. Silcanclerpur Chosi, Curgaon, Haryana - 122001 Ph.: +91-124-4081281
CIN No. : L26924HRl985P1C056150
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-,jaria Ceramics Ltd. .Effig WajariaRol
KL1 Slone Btlwadi- Alwar Road,Vittage - Gailprrr ,,Rajasthan,Oistrict- Al
ii'rthan-301 707.Ph.No.01 493-243501

V€ndor's Address
CompanyAlRVENT COMPANY

FARIDABAD,,121OO3

HARYANA-INDIA.

01

Our GSTIN Particulars are given below
GSTINNo. :08AABCK1613R1ZB
State Code. :08
PAN No. :AABCKI613R

rlemarks:

OATE :21.07.2023 PAGE :1 of l
DEPT. :STORE GLP PVTiGVT
OUR REF. :

GSTIN No :06AWPC3362K129

State Code :06

ORDER NO

INDENT NO

YOUR REF.

:14l00002935
:30031914

RATE DISCOUNTSNo MATERIAL DESCRIPTION HSN

Code

QUANTITY UNIT

Rs/Unit
AMOUNT

Rs.
WET SEPARATOR MODIFICATION KIT DIA
3350M

4474 1.00 EA

306.000.00
306,000.00

TOTAL

FREIGHT CHARGES

rGsT @ 18.00 %

306,000.00

4,000.00

5s,800.00

Total
Amount

THREE LAKH SIXTY FIVE THOUSAND EIGHT HUNDRED Rupees Onty 365,800.00

DESPATCH & PAYMENT INSTRUCTIONS
'1. PRICE :Delivered at our Works/FOR fridabad,
2. PAYMENT :Payment After 45 Days from the date of bi ing
3' DESPATGH lNsTRUcTloNs :To be coll'ected by us/to be sent to SToRES oEPT. at our yvorks Village - Gaitpur ,, District- Alwar
4. DELIVERY PERIOD : As Per Above Delivery Schedule
5. RECEIPT TIMING :Material will be received between g-OO AM to 1-OO and 1-30 PM to S-OO on Monday to Fdday only.
6' ENQUIRIES ;Always quote our Purchase order No, & oate on all Bills & Challans or corespondence to ensure prompt action,

Ihe bill should be rounded off to the nearest rupee.
7.GST A['louNT wirr be rereased after TAx is paid and reflected under csrR -2A in csrN porlal.

For KAJA s ato

corporate ofice: J'1/a_1 Exln., Mohan co-operative Industrial Estate, Mathura Road, New Delhi.11o 044 . ph.: +91-11-26946409,Fax:
Regd oriccrsF-11,second Froor,JMo Regenr praza,Mehrauri Gurgaon Road, Mlrage sikanderpur Ghosi, curgaon - 122ool,Haryana
CIN No.i 126924HR1985P1C056150 , E-ha : tofo@kajariaceramics.com. Web: y il,,r.kaladacerEmlcs.com i

-012r-aoar ?al :-, 1;; 16
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dfla Ceram,cs Ltd.I KM Stone Bhiwadi-
Raiasthan-30 1707,Ph KaienaflL','"?:fiYl,Sf" "ailpur,,Raiasthan,District-

Vendor,s Address
Compa nyAtRVENT COMPANY

FARIDABAD,l2lOO3
HARYANA-INDIA.

01 ,

I

unt

rr cSTIN particula

iTlN No. :OBAAB
rte Code. :Og

rs are given below
cK1613R.tzB

,N No. :AABCK1613R

narks:

MENI:- 70% ADVANCE AGAINSIpt

L
-Lt
-i

i- I ":.

IICE :Delivered at our WorkyFOR FAR'DABAD
DESP,ATCH & PAYMENT INSTRUCT'ON s

CEIPT IMTNG :Material willbe received between g_OO AM to ,-00 and 1.30 pM to 5-00 on Monda y to Friday onty.

Ys quote our purchase Order No. & Date on all Bills & Challans or Conespondence Io ensure prompt action-

e bill shoutd be rounded off to the nearesl tupee.AMOUNI wlll be released after TAX is pa ld and ref,ected under GSTR -2A ln cSfN porfal.

,YMENI rSO%Adva nce wilh pO and balance50% Against proformaSPATCH INSTRU CTTONS :fo be colle cted by us/to be sentto STO
LIYERY PERIOD : As Per Above Delivery Schedule
lUlRlES :Atwa

. Ofrice: J-llB_l Exh.. Mohah C
ce:SF- I l,Second FIoor,JMO Re

o-op€rarve lndustrial Esta t6. Maihlra Road, l{ew DdfiLl tO 044 ,genr Ptaza, Mehra uli curgaon Ro Yillage SikandeFUr

REs DEPT. at our Wo*s viflage . caitpur,, District_Atwar.

For KAJA

Ph.; +91,1 i-26946409,Fsx
Ghosi, Gutgaon - 122001 ,Haryane

1t.,

rl]et J
,:itlriA
ii ifi.er

'lol1

:064WpC3362K.t29

06
State

cSTtN No
Code

STORE GLP PW/GVT

:22.0A.2023
PAGE

ORDER NO
INDENT NO
YOUR REF.

:14100O02946

30032338
DATE

DEPT.

OUR REF.

lr4ATERtA L DESCRIPTION

HSN

Code
nitRs IU

Dtsco UNT
RATE

Val.

QUANTITY UNII
AMOUNT

Rs.

WET SEPARATOR MODIFICA Tlorv uooer os 8474
SEI

457 ,ooo.ao 457,ooo.oo

FREIGHT CHARGES
lcsT@ 18.00 %

TOTAL

457 ,00o.oo

4,000.00

82,980.00

FoR TY TH R EE THoUsAND NI NE H UN DRED E G HrY Ru ep s no ly
543,980.00

26924HR 1985P1C056150 
, E-maiti info@ka1.ariaceram;s.com,

.Pfi.

l

FIVE LAXH
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Form 3

[see Rule 9(1)]
Format for maintainins record of Hazardous waste at fa cilitv

Name and address of the occupiers or operation of the facility
Dr. Rajveer Choudhary, ChiefOperating Officer
M/s Kaiaria ceramics Ltd. 19 K.M stone, Bhiwadi Arwar Road, vilage Gairpur Distt Alwar ( Raj.)

7

) Date of issuance of authorization and its reference number
Authorization No. RpCB/HWM I ZOZO-2OZUBhiwadi/HSW4S
Authorization No. RpCB/HWM l2O2O_2OZL/Bhiwadi/ HWM/32
Authorization No. RpcB/HWM l2o2t-2o22/Bhiwadi/Hsw / L2

Description of Hazardous Waste

(Unit-l)
(Unit-ll)
(Unit-ll l)

3

L

4. Description of storage and treatment of Hazardous Waste

6. Detail of disposal Hazardous waste

7, Detail of environmental surveillance

8. Detail of hazardous waste reduces and recycled

Place:- Gailpur

Date :- 02nd December 2024
Signature:-

ignation: - Chi

Physical from with descri ption Chemical Form Totalvolume (in ttr.)
Used Oil

Ni130.11.2024

Method of storage of Hazardous
Waste

of treatment of HazardousMethod
Waste

Name and address of the
consiBnee of Package

Mode of Packing of the
waste for transportation to
site of disposal

Mode of transportation
transport

Date

M/s OMG Lubricants
Plot No. 3A, Khasra No. 2
Udaipur Kalan Near Silora
Teh. Madanganj3O5SO2

Durm Truck

HR 55 AQ2688
21.7\.2024

Date of Disposal Concentration of
hazardous martial
in the final waste
form

Site of disposal (tdentify the
location on the relevant
layout drawing for reference

Method of
disposal

Persons

involved in
disposal

Date of
Measure
ment

Analysis oI soil sample Analysis air sample Analysis of
any other
samples
(Giving

detail)

Location of
sampling

Depth of
sampling

Location of
sampling

Depth of
sampling

Location of
sa m pling

Depth of
sampling

Totalqty. of hazardous
waste generated

Detail ha:ardous
waste
minimization
activity

Material
received

Final qty. of
waste generated

Net reduction in
waste
generation qty.
and Yo age

a

ng Officer

5, Detail of transportation of Hazardous waste

I

Date

I 
o""

Analysis of Ground Water

Date

l_

Annexure-28
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FORM - 10 [See Rule 13(1)l

MANIFI:ST FOR HAZARDOUSAND OTHER WASTE

I

tr
I t ri [1. stone, tshir4adi - A]war Roa(i. Villtgr: Ii ilpur Post Tap--ukira, Distr AIwar (Rai ) Pin: 301707 {lNDlA}

ptrr.ct-tlS3 Z+:]50t,243601 Far+(,}1'1493 243511 E-oail: gailPur@kaia ruceramrcs.com

if"eiti"."d Offi.; , it il.5r','rrtllrl''"r IMI' Rt'qenr Pla?a' M ehraulr-Gury'i-on Road'

Vili.srk,rnderDtrr Cho\r, C,rrcrrorr lr" / "i' l':l'01 Ph': +q1 124 1081181

CIN No. : 12692'1HRl985PLl05f ' 
I lrr

Web,r wwlvkaiariacenmia\ nlnr

O NV.G L
sr 3oor) 1!tu,:A, (o,rn rl L\ I

Lsr {1oLld (r!' d & iiri l

Sender's name & mailing address
(lncluding Ph. No. and email)

Fo(tv+ Regluft)frqR
Sender's Authorisation No.2

t/E/-\"ie-4
dresAd&meNaSTran porler's
maile&oNnehoudi Pncl

[ruck / Tanker / Special Vehicle)
5 Type of Vehicle

Transportef s Registration No

z-.b gR.5 AE, .q
Vehicle Regi stration No.

lcr nbLuMoM/s -10580MadrTthsil trg3nSilorghoti, Nda2n_o.l{hri.! Villr$-tl pi\.'o.Plot

Ph, t 9269166829
Receive/s name & mailing
phone No. and email.)

address (includingI

zta4fitrSwlllR}CB/TI WM/202r1-
Receivefs Authorisation No.o

3. rlazardous Whate1. Used Oil
Qty. in Kgs.^-trCategor, No\ jeste DescriPtion

E. 1
1C

icab eaAS pPDescri (l rckVliaste ptio

Ll6fKGS /......MT / KL) / .UeEa
Total Quantity11

.l9Bn*..--. No. of Banels/Containers
ol banelsi Containers)(No

/slouid SSol$emi dgeSolid
Phvsical Form / Consistency

la"&i Ab1Special Handling lnstrudion & Additional

nformation :

Day Month Year

z( (t 242.\

14

Y

herebyCertificateseindSe
areandnameshippingproper
toaccord ingroadnka bysport

;:.

reuRaN me,

bovea bydescribedand lyare tully
rfoconditioninn all proPed respecls

,IE

oay Month Year

>1 (l -7i21_

Transporte/s Ecknowledgrneqt of recsiPt ql \/\last66.i

Day Month Year

-ZL_ I I @4

s and other Vvaste

For

Name, Ru

n

re

Receiver's Certification of Receipt of Hlo

\ifaste oescription, Waste category Number
.and Quantlty in Kgs / Ltrs

F
7

F
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Annexure-30
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Annexure-31
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Annexure-32
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Annexure-35
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Annexure-36
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Annexure-37
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